Minutes of the Meeting No.3/18 scheduled on 16.06.2017 (actually held on 27.06.2017) under the
Chairmanship of Shri Ajay Kumar Srivastava, Jt. DGFT
XXXXXXX
The following Members of the Committee were present in the meeting:-

Shri Nand Lal, Consultant, Department of Industrial Policy and Promotion, Udyog Bhawan, New Delhi

The Committee first considered minutes of the NC Meeting No. 2/18 for confirmation and confirmed and
adopted the same without any change.

Note:-

U. O. No. / O.M. No. of the scanned copy is reflected in the Minutes.

Case No. M-41 M/s. Proec Energy Ltd., New Delhi
NC No. 3/18 F. No. 01/83/50/201/AM16/DES-IV
Dated 16.06.2017 (held on RLA. No. 05/23/40/537/AM15

27.06.2017) Lic. No. 0510393180 dt.12.02.2015

The Committee considered the case as per agenda and decided to defer consideration of the case for
wants of information from the firm. D/L dated 11.05.2017 issued by DGFT. The case is re-listed for
12.07.2017.

Case No. M-42 M’s. International Print-O-Pac Ltd., Noida
NC No. 3/18 F. No. 01/83/50/306/AM13/DES-IV
Dated 16.06.2017 (held on RLA. No. 05/23/40/43/AM13

27.06.2017) Lic. No. 0510325845 dt.25.05.2012

The Committee considered the case as per agenda and decided to defer consideration of the case for
wants of information from the firm. D/L dated 09.05.2017 issued by Deptt. of IPP. The case is re-listed
for 12.07.2017.

Case No. M-43 M/s. International Print-O-Pac Ltd., Noida
NC No. 3/18 F. No. 01/83/50/527/AM1 1/DES-IV
Dated 16.06.2017 (held on RLA. No. 05/23/40/191/AM11

27.06.201 7) Lic. No. 0510274936 dt.1 3.10.2010

The Committee considered the case as per agenda and decided to defer consideration of the case for
wants of information from the firm. D/L dated 09.05.2017 issued by Deptt. of IPP. The case is re-listed
for 27.06.2017.

Case No. M-44 M/s. International Print-O-Pac Ltd., Noida
NC No. 3/18 F. No. 01/83/50/720/AM11/DES-IV
Dated 16.06.2017 (held on RLA. No. 05/23/40/256/AM11
27.06.2017) Lic. No. 0510279784 dated 20.12.2010

The Committee considered the case as per agenda and decided to defer consideration of the case for
wants of information from the firm. D/L dated 09.05.2017 issued by Deptt. of IPP. The case is re-listed

for 27.06.2017.
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Case No. M-45

NC No. 3/18

Dated 16.06.2017 (held on
27.06.2017)

M/s. Proec Energy Ltd., New Delhi

F. No. 01/83/50/75/AM17/DES-IV

RLA. No. 05/24/40/593/AM16

Lic. No. 0510397937 dt.15.03.20186

The Committee considered the case as per agenda and decided to defer consideration of the case for
wants of information from the firm. D/L dated 30.06.2017 issued by Deptt. of IPP. The case is re-listed

for 12.07.2017.

Case No. M-46

NC No. 3/18

Dated 16.06.2017 (held on
27.06.2017)

M/s. Brakewel Automotive Components (India) Pvt. Ltd., Noida
F. No. 01/83/50/400/AM17/DES-IV

RLA. No. 05/23/40/34/AM17

Lic. No. 0510398702 dt.01.08.2016

The Committee considered the case as per agenda and noted that request of the firm sent to Deptt. of
IPP for providing the comments. U.O issued 15.06.2017. The case is re-listed for 12.07.2017.

Case No. M-47

NC No. 3/18

Dated 16.06.2017 (held on
27.06.2017)

M/s. Brakewel Automotive Components (India) Pvt. Ltd.. Noida
F. No. 01/83/50/746/AM17/DES-IV

RLA. No. 05/23/40/325/AM17

Lic. No. 0510400182 dt.20.10.2016

The Committee considered the case as per agenda and noted that request of the firm sent to Deptt. of
IPP for providing the comments. U.O issued 15.06.2017. The case is re-listed for 12.07.201 7.

Case No. M-48

NC No. 3/18

Dated 16.06.2017 (held on
27.06.2017)

M/s. Oriflame India Pvt. Ltd., Noida
F. No. 01/83/50/527/AM0S/DES-IV
RLA. No. 05/24/40/243/AM09

Lic. No. 0510223728 dt.11.07.2008

The Committee considered the case as per agenda. Based on the written recommendation of Deptt. of

IPP vide their U.O. No.7/279/2017-TSW dated 14.06.2017 uploaded along with these minutes or as
applied by the firm whichever is less under para 4.07 of HBP Vol.1. The minutes signed by Technical
Authority have been placed at the end on this document.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS
COMMITTEE.

Case No. M-49 M/s. Oriflame India Pvt. Ltd. Noida
NC No. 3/18 F. No. 01/83/50/239/AM0Q7/DES-IV
Dated 16.06.2017 (held on RLA. No. 05/24/40/148/AM07

27.06.2017) Lic. No. 0510183197 dt.23.05.2008

The Committee considered the case as per agenda for amendment in description of import item. During
the meeting on 27.06.2017. The Committee decided to amend the description of import item approved
in Meeting No.44/83 dated 01.02.2012 without any other change as under:-

Import item approved in M. No.44/83 Import items recommended

Import items as per AA
dt.01.02.12

Lucia talc Ess Oil the | Lucia talc Ess Oil the Look Talc | Lucia talc Ess Oil the Look
Look Talc G 0131050/15 | G 0121050/15 Talc G 0131050/15
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RA concemed may take necessary action under Para 4.7 of HBP as per above decision of NORMS
COMMITTEE.

Case No. M-50 M/s. Girdhars International, New Delhi
NC No. 3/18 F. No. 01/83/50/36/AM18/DES-IV
Dated 16.06.2017 (held on RLA. No. 05/23/40/606/AM17
27.06.2017) Lic. No. 0510402080 di.21.03.2017

The Committee considered the case as per agenda for enhancement of quantity of import item. During
the meeting on 27.06.2017. The Committee decided to maintain status quo with no enhancement in
norms issued vide Meeting No.2/83 dated 26.05.2017.

Case No. M-51 M/s. SMI Coated Products Pvt. Ltd., Mumbai
NC No. 3/18 F. No. 01/83/50/850/AM17/DES-IV

Dated 16.06.2017 (held on RLA. No. 03/94/40/952/AM15

27.06.2017) Lic. No. 0310793865 dt.12.02.2015

The Committee considered the case as per agenda for amendment in description of import item. During
the meeting on 27.06.2017. The Committee decided to amend the description of import item approved
in Meeting No.15/83 dated 08.03.2017 without any other change as under:-

Import items as per AA Import item approved in M. No. 15/83 Import items recommended
dated 08.03.2017

Adhesive (100% Solid) | Adhesive (100% Solid) (Water Based Hot | Adhesive (100% Solid)
Rubber Based Hot Meit) | Melt) (Rubber Based Hot Melt)

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS
COMMITTEE.

Case No. M-52 M/s. Hindustan Platinum Pwt. Ltd., Mumbai
NC No. 3/18 F. No. 01/83/50/89/AM15/DES-IV

Dated 16.06.2017 (held on RLA. No. 03/94/40/876/AM14

27.06.2017) Lic. No. 0310767116 dt.21.01.2014

The Committee considered the case as per agenda for amendment in quantity of import item. During
the meeting on 27.06.2017. The Committee decided to amend the quantity of import item approved in
Meeting No.8/83 dated 27.07.2016 without any other change as under:-

Export Item: - Palladium Alloy Catchment System in Pre-tacked Pack with Separator Screens ready to
use in 4 (Four) Segments — containing Palladium 77.91Kg minimum.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS
COMMITTEE.

Case No. M-53 M/s. Hindustan Platinum Pwt. Ltd., Mumbai
NC No. 3/18 F. No. 01/83/50/414/AM17/DES-IV

Dated 16.06.2017 (held on RLA. No. 03/94/40/62/AM17

27.06.2017) Lic. No. 0310804555 dt.11.05.2016

The Committee considered the case as per agenda for enhancement of quantity of import item. Duripg
the meeting on 27.06.2017. The Committee decided to maintain status quo with no enhancement in
norms issued vide Meeting No.12/83 dated 07.12.20186.




Case No. M-54

NC No. 3/18

Dated 16.06.2017 (held on
27.06.2017)

M/s. Hindustan Platinum Pwvt. Ltd., Mumbai
F. No. 01/83/50/698/AM17/DES-IV

RLA. No. 03/94/40/445/AM17

Lic. No. 0310807963 dt.22.09.2016

The Committee considered the case as per agenda for enhancement of quantity of import item and
amendment in description of export item. During the meeting on 27.06.2017. The Committee decided to
maintain status quo with no enhancement in norms issued vide Meeting No.13/83 dated 11.01.2017 and
also decided to amend the description of export item approved in Meeting No.13/83 dated 11.01.2017
without any other change as under:-

From

To

content 10.5%-12.50%)

Chlorotris (Triphenylphosphine) Rhodium (Rhodium

Chlorotris (Triphenylphosphine) Rhodium [{)]
(Rhodium content 10.5%-12.50%)

Case No. M-55

NC No. 3/18

Dated 16.06.2017 (held on
27.06.2017)

M/s. Gujarat Borosil Ltd., Mumbai
F. No. 01/83/50/69/AM15/DES-|V
RLA. No. 03/94/40/984/AM14

Lic. No. 0310769763 dt.07.02.2014

The Committee considered the case as per agenda. Based on the written recommendation of Deptt. of
IPP vide their U.O. No.7/13/2017-TSW dated 23.06.2017 uploaded along with these minutes or as
applied by the firm whichever is less under para 4.07 of HBP Vol.1. The minutes signed by Technical
Authority have been placed at the end on this document.

RA concerned may take necessa

ry action under Para 4.7 of HBP as per above decision of NORMS

COMMITTEE.
Case No. M-56 M/s. Nagarjuna Agrichem Ltd., Hyderabad
NC No. 3/18 F. No. 01/83/50/210/AM17/DES-IV/Pt.

Dated 16.06.2017 (held on
27.06.2017)

RLA. No. 09/24/40/03/AM14
Lic. No. 0910055775 dt.17.04.2013

The Committee considered the case as per agenda for enhancement of quantity of import item. During
the meeting on 27.06.2017. The Committee decided to maintain status quo with no enhancement in
norms issued vide Meeting No.17/83 dated 25.02.2015.

Case No. M-57
NC No. 3/18

Dated 16.06.2017 (held on
27.06.2017)

M/s. Nagarjuna Agrichem Ltd., Hyderabad
F. No. 01/83/50/325/AM16/DES-IV/Pt.

RLA. No. 09/24/40/355/AM15
Lic. No. 0910061077 dt.10.10.2014

The Committee considered the case as per agenda for enhancement of quantity of import item. During
the meeting on 27.06.2017. The Committee decided to maintain status quo with no enhancement in
norms issued vide Meeting No.11/83 dated 18.11.2015.

Case No. M-58
NC No. 3/18

M/s. Dujodwala Paper Chemicals Ltd., Mumbai
F. No. 01/83/171/04/AM18/DES-IV
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Dated 16.06.2017 (held on RLA. No. 03/24/40/54/AM05
27.06.2017) Lic. No. 0310264793 dt.22.04.2004

The Committee considered the case as per agenda and noted that request of the firm sent to Deptt. of
IPP for providing the comments. U.O issued 21.06.2017. The case is re-listed for 12.07.2017.

Case No. M-59 M/s. Pl Industries Ltd., Udaipur

NC No. 3/18 F. No. 01/83/50/787/AM17/DES-IV
Dated 16.06.2017 (held on RLA. No. 13/24/40/29/AM17
27.06.2017) Lic. No. 1310048424 dt.20.10.2016

The Committee considered the case as per agenda and decided to defer consideration of the case for
wants of information from the firm. D/L dated 03.07.2017 issued by DGFT. The case is re-listed for
12.07.2017.

Case No. M-60 M/s. Avery Dennison (India) Pvt. Ltd., New Delhi
NC No. 3/18 F. No. 01/83/50/860/AM17/DES-IV

Dated 16.06.2017 (held on RLA. No. 05/23/40/366/AM17

27.06.2017) Lic. No. 0510400393 dt.09.1 1.2016

The Committee considered the case as per agenda for amendment in Unit of Measurement (UOM) of
import item. During the meeting on 27.06.2017. The Committee decided to amend the UOM of import
item approved in Meeting No.14/83 dated 01.02.2017 without any other change as under:-

Export item with Import items as per Import item approved in Import items required with
UOM AA with UOM M. No.14/83 dt.01.02.17 | UOM
with UOM

Self Adhesive Film | BOPP Film 42 GSM BOPP Film 42 GSM +/- | Self Adhesive Film 118
118 GSM +/-10% in | +/- 10% in Kg. 10% in Kg. GSM +/-10% in Sq. Mtrs.
Sq. Mtrs.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS
COMMITTEE.
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Office of Directorate General of Foreign Trade
New Delhi -0

Para 4.7 Decision(DRAFT)

MEETING NUMBER : 3/83-ALC1/2017 MEETING DATE : 16.06.2017
" case No.:56/3/83- Party Name:ESTEEM Meet No/Date: 3/83- Status:Case
ALC1/2017 INDUSTRIES PVT.LTD,  |ALC1/2017 Approved
7 [16.06.2017 j
HQ File RLA File Lic.No/Date: 1710005362 [Defer Date:

mhias
:01/83/050/00144/AM18/ [:17/24/040/00031/AM14/ !1 1.06.2013

Decision : The Committee considered the case as per Agenda and took the following decision.
Firm will submit Central excise Certified consumption data to the RA at the time of redemption. RA

would compare this with the quantity applied by the firm and allow lower of the two for redemption
purposes.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS
COMMITTEE.

Case No.:20/3/83- F_’aﬁyﬁ;mﬁe:NAﬁETU_ N 7-.fl\_llgétwf\l;l—l)—_aﬁteglggﬂﬁﬂiStatus:Cé—ggm
ALC1/2017 \CHEMICAL INDUSTRIES |ALC1/2017 Deferred

! 116.06.2017
HQ File RLA File Lic.No/Date:0710102148 |Defer

:01/83/050/00108/AM18/  |:07/24/040/00348/AM14/ |1 3.02.2014 Date:12.07.2017

Decision :The Committee considered the case as per agenda and decided to defer consideration
of the case for wants of information from the firm. D/L dated 03.07.2017 issued by DGFT. The case
is re-listed for 12.07.2017.

Case No.:104/3/83- |Party Name:ESTEEM ~ [Meet No/Date:3/83-  [Status:Case
ALC1/2017 INDUSTRIES PVT. LTD,  |ALC1/2017 Approved
f 16.06.2017 !

HQ File 'RLA File ILic.No/Date: 1710005862 iDefer Date:
:01/83/050/00192/AM18/  |:17/24/040/00030/AM15/  |20.06.2014

Decision: The Committee considered the case as per Agenda and took the following decision.
Firm will submit Central excise Certified consumption data to the RA at the time of redemption. RA
would compare this with the quantity applied by the firm and allow lower of the two for redemption
purposes.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS
COMMITTEE.

Case No.:101/3/83-  |Party Name:ESTEEM [Meet No/Date:3/83-  |Status:Case
ALC1/2017 INDUSTRIES PVT. LTD, IALC1/2017 }Approved

) 116.08.2017 g
HQ File ~ [RLAFiIle Lic.No/Date: 1710005889 [befer Date:

:01/83/050/00189/AM18/ :17/24/040/00048/AM15/  [31.07.2014

Decision : The Committee considered the case as per Agenda and took the following decision.
Firm will submit Central excise Certified consumption data to the RA at the time of redemption. RA
would compare this with the quantity applied by the firm and allow lower of the two for redemption
purposes.

I




RA concerned may take necessary action under Para 4.7 of HEP as ‘per above decision of
NORMS COMMITTEE.

| [Case No.:53/3/83-  |Party Name:KANGOR |Meet No/Date:3/83-  [Status:Case
ALC1/2017 INGREDIENTS LIMITED  |ALC1/2017 Deferred
B |16.06.2017 ‘.
5 [HQ File RLA File ILic.No/Date:1010059203 Defer
01/83/050/00141/AM18/ | 10/24/040/00024/AM16/  [21.07.2015 Date:12.07.2017

Decision :The Committee considered the case as per agenda and decided to defer consideration
of the case for wants of information from the firm. D/L dated 03.07.2017 issued by DGFT. The case
is re-listed for 12.07.2017.

e — — —— e ]

| [CaseNo.:102/3/83-  [Party Name:ESTEEM Meet No/Date:3/83- [Status:Case
ALC1/2017 |INDUSTRIES PVT. LTD, 'ALC1/2017 |Approved
] ) | 7 116.06.2017 |
HQ File RLA File LLic.No/Date: 1710006179 |Defer Date:
|

:01/83/050/00190/AM18/ :17/24/040/00056/AM16/ 121.09.2015 |
6 [Decision : The Committee considered the case as per Agenda and took the following decision.
Firm will submit Central excise Certified consumption data to the RA at the time of redemption. RA

would compare this with the quantity applied by the firm and allow lower of the two for redemption
purposes.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS
COMMITTEE.

" |case No.:54/3/83- ~ |Party Name:KANCOR ~ |Mest No/Date. 3/83-  [Status:Case
ALC1/2017 INGREDIENTS LIMITED ~ |ALC1/2017 ‘Approved
. 16.06.2017 ;
- |Lic.No/Date: 1010059328 [Defer Date:

HQFile ‘E’ﬁLA'rfue B
:01/83/050/00142/AM18/  |:10/24/040/00075/AM16/  [02.12.2015 J

Decision: The Committee considered the case as per agenda and discussed the request of the
firm for fixation of norms. During the meeting on 27.06.2017. The Committee decided to ratify the
7 {following norms as under:-

Items of export Qty. Items of import Qty.
Annatto Turmeric Oleoresin 2.000 MT | Annatto Oleoresin 1.000 MT
Containing —Min. of 0.98 MT of Annatto

Oleoresin

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS
COMMITTEE.

Case No.:103/3/83- Party Name:ESTEEM IMeet No/Date:3/83- Status:Case
ALC1/2017 INDUSTRIES PVT.LTD,  |ALC1/2017 Approved
,  16.06.2017
HQ File RLA File Lic.No/Date: 1710006323 [Defer Date:
g /'01/83/050/00191/AM18/  [:17/24/040/00014/AM17/  |04.05.2016

Decision : The Committee considered the case as per Agenda and took the following decision.
Firm will submit Central excise Certified consumption data to the RA at the time of redemption. RA
would compare this with the quantity applied by the firm and allow lower of the two for redemption
purposes.




RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS

]

COMMITTEE.
" [CaseNo.:15/3/83-  |Party Name:E | DUPONT IMeet No/Date:3/83-  [Status:Case
ALC1/2017 INDIA PVT LTD |ALC1/2017 ,Approved
i 116.06.2017 ,
HQ File RLA File ~ |Lic.No/Date:3410042236 [Defer Date:
01/83/050/00103/AM18/  |:34/24/040/00044/AM17/  (02.06.2016 ,;

Decision: The Committee considered the case as
recommendation of Deptt. of C&PC(PC Div) vide the
12.01.2016 on repeat basis, uploaded along with these min

per agenda. Based on the written
ir UO.No.15022/13/2013-CH-Il dated
utes or as applied by the firm whichever

is less under para 4.07 of HBP Vol.1. The minutes signed

by Technical Authority have been placed

at the end on this document,

RA concerned may take necessary action under Para 4.7 of HBP as per above.decision of NORMS

COMMITTEE.

- [CaseNo.57/3583-  Paty "i‘T\}qéeTNSfﬁé‘téﬁééi“_'Statu'Ec‘:‘a‘Eé'
ALC1/2017 Name:HUBERGROUP |ALC1/2017 /Approved
[ INDIA PRIVATE LIMITED. F16.06.2017 ‘ |
HQ File [RLAFile ~ |Lic.No/Date:0310806428 |Defer Date:
:01/83/050/00145/AM18/ :03/94/040/00309/AM17/  [20.07.2016 l

10 |Decision: The Committee considered the case as per agenda. Based on the written
recommendation of Deptt. of IPP vide their U.O. No.7/77/2017-TSW dated 20.03.2017 uploaded
along with these minutes or as applied by the firm whichever is less under para 4.07 of HBP Vol.1.
\The minutes signed by Technical Authority have been placed at the end on this document.
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE. -
Case No.:73/10/83- [Party Name:ARCHIDPLY  |Meet No/Date:3/83-  |Status:Case
ALC1/2016 INDUSTRIES LTD., i«fALC1I2017 [Rejected
| ‘ |16.06.2017 i

11 HQ File - |RLAFile ~ |Lic.No/Date:0510399203 |Defer Date:
:01/83/050/00541/AM17/  :05/23/040/00154/AM17/ [22.07.2016
Decision :The Committee considered the case as per agenda and decided to reject the case as
the firm did not reply the deficiency letter issued by Deptt. of IPP on 17.03.2017.

| [case No.:4/12/83- ) Eérty Name:VEDANTA “Hé&'w&béié&%é’f ~ |status:Case
ALC1/2016 LIMITED IALC1/2017 Deferred

g 116.06.2017 |

12 |[HQ File RLAFile ~ [Lic.No/Date:0510399578 |Defer
:01/83/050/00658/AM17/  |:05/24/040/00262/AM17/ [30.08.2016 {Date:12.07.2017
IDecision :The Committee considered the case as per ag_eﬁda and decided to defer consideration
of the case for want of information from the firm. D/L dated 17.03.2017 issued by DGFT.
Subsequent reminder on 05.06.2017. The case is re-listed for 12.07.2017.

E Case No.:42/13/83- | : Status:Case
ALC1/2016 Rejected




| |
HQ File RLAFile ~ [lic.No/Date:0510399832 Defer Date:
:01/83/050/00754/AM17/  |:05/23/040/00271/AM17/ 23.09.2016 ,‘

’Decision :The Committee considered the case as pér agenda and decided to | reject the case as
[the firm did not reply the deficiency letter issued by Depitt. of IPP on 05.01.2017.

—

r"Case No.:64/13/83- Party Name:GREENLAM  |Meet No/Date:3/83- Status:Case
ALC1/2016 INDUSTRIES LIMITED. IALC1/2017 Approved
| [16.06.2017 |
HQ File RLA File Lic.No/Date:0510400283 [Defer Date:
:01/83/050/00776/AM17/ :05/23/040/00347/AM17/  26.10.2016

14 {Decision: The Committee considered the case as per agenda. Based on the written
irecommendation of Deptt. of IPP vide their U.O. No.7/12/2017-TSW dated 19.06.2017 uploaded
along with these minutes or as applied by the firm whichever is less under para 4.07 of HBP Vol.1.
IThe minutes signed by Technical Authority have been placed at the end on this document.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

Case No.:39/16/83- Party Name:STIC-ON  |Meet No/Date:3/83- Status:Case
ALC1/2016 IPAPERS PVT LTD ALC1/2017 Deferred
l, | 116.06.2017

HQ File RLA File !Lic.No/Date:0910064329 Defer
:01/83/050/01040/AM17/ :09!24!040[00378/AM17I !31.10.2016 Date:12.07.2017

Decision: The Committee considered the case as per agenda and noted that hard copy from RA
has been received and sent to Deptt. of IPP for providing the comments. U.O issued 27.03.2017.
The case is re-listed for 12.07.2017.

15

Case No.:5/2/83- [Party Name:STIC-ON  |Meet No/Date-3/83- Status:Case
ALC1/2017 PAPERS PVT LTD ALC1/2017 |Deferred
. 116.06.2017

HQ File RLA File ' [Lic.No/Date:091oos4328 Defer
:01/83/050/00005/AM18/  |:09/24/040/00380/AM17/ |31.10.2016 Date:12.07.2017

Decision :The Committee considered the case as per agenda and noted that hard copy from RA
has been received and sent to Deptt. of IPP for providing the comments. U.O issued 19.05.2017.
The case is re-listed for 12.07.2017.

16

Status:Case
Approved

" |case No.:34/3/83- Party Nahé@ﬁGﬁlﬂA'Iﬁt No/Date:3/83-
ALC1/2017 CHEMICALS & ALC1/2017
INDUSTRIES LIMITED 116.06.2017

HQ File ) RLAFile |Lic.No/Date:0910064371 |Defer Date:
101/83/050/00122/AM18/  |:09/24/040/00425/AM17/  [10.11.2016

17 |Decision: The Committee considered the case as per Agéndaq;i:a i;ok_i'ﬁrgrfomivﬁ'g decision.
Firm will submit Central excise Certified consumption data to the RA at the time of redemption. RA
would compare this with the quantity applied by the firm and allow lower of the two for redemption
purposes.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.
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10

|Case No.:13/16/83-

Party Name:STIC-ON _

~ |Meet No/Date:3/83- Status:Case

ALC1/2016 PAPERS PVT LTD ALC1/2017 Deferred
- | 116.06.2017 |
1g [HQ File IRLA File |Lic.No/Date:0910064384 [Defer
101/83/050/01014/AM17/  :09/24/040/00377/AM17/  {15.11.2016 Date:12.07.2017

Decision :The Committee considered the case as
has been received and sent to Deptt. of IPP for
The case is re-listed for 12.07.2017.

per agenda and noted that hard copy from RA

providing the comments. U.O issued 27.03.2017.

Decision :The Committee considered the case as
has been received and sent to Deptt. of IPP for pro

r Case No.:7/15/83- Party Name:ACRYSIL [Meet No/Date: 3/83- Status:Case
ALC1/2016 LIMITED IALC1/2017 \Deferred
, [16.06.2017 ‘
19 HQ File RLA File Lic.No/Date:0310809270 [Defer
:01/83/050/00924/AM17/  :03/94/040/00697/AM17/ [23.11.2016 Date:12.07.2017

per agenda and noted that hard copy from RA
viding the comments. U.O issued 20.03.2017.

Decision :The Committee considered the case as

case is re-listed for 12.07.2017.

The case is re-listed for 12.07.2017.
" [Case No.:9/15/83- Party Name:NICOMET [Meet No/Date:3/83- Status:Case
ALC1/2016 INDUSTRIES LTD. IALC1/2017 Deferred
116.06.2017 5
20 HQ File RLA File Lic.No/Date:0310809360 [Defer
:01/83/050/00926/AM17/  :03/95/040/00637/AM17/ 128.11.2016 Date:12.07.2017

per agenda and decided to defer consideration

of the case for wants of information from the firm. D/L dated 05.04.2017 issued by DGFT. The

\Decision :The Committee considered the case as

case is re-listed for 12.07.2017.

of the case for wants of information from the firm. D/L dated 17.03.2017 i

| [case No.:30/14/83- [Party Name:VEDANTA  |Meet No/Date:3/83-  |Status-Case
ALC1/2016 LIMITED ALC1/2017 Deferred
| - 16.062017 o
,1 |HQ File RLA File [Lic.No/Date:0510400620 |Defer
:01/83/050/00874/AM17/  |:05/24/040/00430/AM17/  (06.12.2016 Date:12.07.2017

nd decided to defer consideration
ssued by DGFT. The

per agenda a

case is re-listed for 12.07.2017.

Decision :The Committee considered the case as |
of the case for wants of information from the firm. D/L dated 05.06.2017 issued by DGFT. The

r Case No.:1/2/83- 'Partyﬁ;ae:VEDANTAmmer‘VEéf No/Date:3/83- Status:Case
ALC1/2017 LIMITED ALC1/2017 Deferred
[16.06.2017
5o |HQ File RLAFile ~  [Lic.No/Date:0510400860 |Defer
:01/83/050/00001/AM18/  :05/24/040/00456/AM17/ [19.12.2016 Date:12.07.2017

per agenda and decided to defer consideration

=

| [Case No.:21/15/83-  |Party Name .KEF  |Meet No/Date:3/83- Status:Case
ALC1/2016 INFRASTRUCTURE INDIA |ALC1/2017 Approved
23 PVT LTD |16.06.2017
HQ File ~ IRLAFle  |Lic.No/Date:0710110859 ]Defer Date:
:01/83/050/00938/AM17/  |:07/24/040/00269/AM17/ 128.12.2016 |




11

Decision: The Committee considered the case as per agenda and decided to ratify the nomms as|
applied for by the firm.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE,

| [CaseNo.:31/83-  [Party Name EVONIK *|Meet No/Date:3/83- "“!‘“s“t“at]};:&ge T
ALC1/2017 CATALYSTS INDIA IALC1/2017 |Deferred
; IPRIVATE LIMITED. 16.06.2017 é
24 (HQ File RLA File Lic.No/Date:0310810262 [Defer
1:01/83/050/01058/AM17/ .03/94/040/00806/AM17/ 103.01.2017 Date:12.07.2017
Decision :The Committee considered the case as per agenda and decided to defer consideration
of the case for wants of information from the firm. D/L dated 11.05.2017 issued by DGFT. The
case is re-listed for 12.07.2017. |
r‘ Case N0.:40/16/83-  |Party Name:SALASAR ~ [Meet NoDate:3/83-  [Status:Case
ALC1/2016 LAMINATES LIMITED ‘ALC1I201 7 Approved
| 116.06.2017
'HQ File IRLA File ' |

| ILic.No/Date:0810139517 IDefer Date:
+01/83/050/01041/AM17/  |:08/24/040/00231/AM17/  [11.01.2017 ,

25 |Decision : The Committee considered the case as per agenda. Based on the written
recommendation of Deptt. of IPP vide their U.O. No.7/183/2017-TSW dated 13.06.2017 uploaded
along with these minutes or as applied by the firm whichever is less under para 4.07 of HBP Vol.1,
The minutes signed by Technical Authority have been placed at the end on this document.

KRA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

| [Case No..42116/83-  |Party Name:SALASAR ~ [Mieet No/Date /83 |Status:Case
ALC1/2016 LAMINATES LIMITED ALC1/2017 Approved
, F 16.06.2017 ,
HQFile ~ [RLAFie o Lic.No/Date:0810139518 ‘5efer Date:

:01/83/050/01043/AM17/ 5:08!24/040/001 98/AM17/  |11.01.2017

26 Decision : The Committee considered the case as per agenda. Based on the written
recommendation of Deptt. of IPP vide their U.O. No.7/183/2017-TSW dated 16.06.2017 uploaded
lalong with these minutes or as applied by the firm whichever is less under para 4.07 of HBP Vol.1.
[The minutes signed by Technical Authority have been placed at the end on this document.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of

NORMS COMMITTEE. - _ | | N
| [Case No.:46/16/83- [Party Name:KRISHNA wlml_eé?f\T&/T:TaiEZQ:%:T-"‘"““'“fsmtus:c.-anse.-
ALC1/2016 IDECOR PVT.LTD. ALC1/2017 /Approved

| 16062017 | A
HQ File ~ |[RLAFile ILic.No/Date:0810139536 |Defer Date:
:01/83/050/01047/AM17/  |:08/24/040/00276/AM16/  [12.01.2017

27

Decision : The Committee considered the case as per agenda. Based on the written
recommendation of Deptt. of IPP vide their U.O. No.7/182/2017-TSW dated 13.06.2017 uploaded
along with these minutes or as applied by the firm whichever is less under para 4.07 of HBP Vol.1.
The minutes signed by Technical Authority have been placed at the end on this document.
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RA concernednﬁ;fal}g;gée—;g;r—yﬁaﬂc?ic;r; “under Para Z.?ic;fﬁﬂlgi?;sf 5&?55\;5 decision of |
NORMS COMMITTEE.

e e e e —_—

| [Cass Noatiteias-—[party Name NATURE —ifoet Nt 30— Sigiomstics—
EALC1I201 6 PULSE BOTANICALS |ALC1/2017 Deferred
; ’PVT. LTD.,, 16.06.2017

o5 [HQ Fie RAFie  |Lic.No/Date:0810139541 [pefer
:01/83/050/01 O48{f\_l\ﬂi’l_7l 5:98/?4/0{?/004722/AM1 7/ |13.01.2017 Date:12.07.2017

fof the case for wants of information from the firm. D/L dated 05.04.2017 issued by DGFT. The
I

e

Case No.:15/16/83- '-Mfl5arty Name;\"IESlINtFX_‘fﬁe“e_tmﬁ&f)é_té@&- &‘Status:Case
ALC1/2016 |LIMITED IALC1/2017 Deferred
_ ) ! [16.06.2017 ,;
29 [HQ File IRLA File " eLic.NoiDa“te?os'mAdi"éﬁg“ Defer
:01/83/050/01016/AM17/ :05/24/040/00525/AM17/ |16.01.2017 |Date:12.07.2017

Decision :The Committee considered the case as per agenda and decided to defer consideration
of the case for wants of information from the firm. D/L dated 17.03.2017 issued by DGFT. The
case is re-listed for 12.07.2017.

" [case No.:17/3/83- ~ [Party Name:SECURE Meet No/Date:3/83-  [Status:Case
ALC1/2017 IPRINT SOLUTIONS /ALC1/2017 Approved
IPRIVATE LIMITED 116.06.2017 ,,
HQFile — lRLAFile ~ |Lic.No/Date:0210207;

[ |Lic.No/Date:0210207262 jbéfé_r Date:
:01/83/050/00105/AM18/  |:02/24/040/00212/AM17/ [18.01.2017 |

Decision : The Committee considereq the case as per agenda and discussed the request of the
30 (firm for fixation of norms. During the meeting on 27.06.2017. The Committee decided to ratify the
following norms as under:-

Items of export Qty. ltems of import Qty.
Prepaid Mobile Recharge Cards 23.637 MT Scratch off labels 24.82 MT

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS
COMMITTEE.

e e ]
[ [Case No.:20/16/83- ~ |PartyName:STYLAM ~ |Meet No/Date 383, Status:Case
ALC1/2016 INDUSTRIES LTD,, ALC1/2017 Approved
! 116.06.2017

HQ File 'RLA File Lic.No/Date:2210015634 ]Defer Date:
:01/83/050/01021/AM17/  |:22/24/040/00095/AM17/  19.01.2017 ,

31 [Decision: The Committee considered the case as per agenda. Based on the written
recommendation of Deptt. of IPP vide their U.O. No.7/180/2017-TSW dated 13.06.2017 uploaded

along with these minutes or as applied by the firm whichever is less under para 4.07 of HBP Vol.1.
The minutes signed by Technical Authority have been placed at the end on this document.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

32 [Case No.:22/1/83- Party Name:GEE GEE  |Meet NoDate:3/83-  |Status:Case J

77777 { |
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- [ALcti2017 _“‘"‘"iRK\? PRIVATELIMITED, |ALC1/20177  |Deferred
| , 16.06.2017 ;

|:011’831050101 077/AM17/  |:35/24/040/00047/AM17/ 119.01.2017

HQFile — |RLAFile |Lic.No/Date:3510045097 [Defer
Date:12.07.2017

of the case for wants of information from the firm. D/L dated 15.05.2017 issued by
case is re-listed for 12.07.2017.

Decision :The Committee considered the case as per agenda and decided to defer consideration

DGFT. The

Decision : The Committee considered the case
applied for by the firm.

Case No.:78/2/83- 'F’arty Name:CAMPHOR Meet No/Date:3/83- Status:Case

ALC1/2017 AND ALLIED PRODUCTS |ALC1/2017 Approved

. LLIMITED 16.06.2017

HQ File RLAFile  |Lic.No/Date:031081 6”?”5“&“ioefér Date:
33 :01/83/050/00078/AM18/  |:03/94/040/00983/AM17/  |25.01.2017 ;

@ as per agenda and decided to ratify the norms as

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of

NORMS COMMITTEE.
Case No.:42/1/83- Party Name:CRYSTAL Meet No/Date:3/83- Status:Case
ALC1/2017 CROP PROTECTION ALC1/2017 Deferred
PVT. LTD. [16.06.2017
34 HQ File RLA File Lic.No/Date:0510401418 |Defer
:01/83/050/01097/AM17/ [05/23/040/00510/AM17/  [31.01.2017 Date:12.07.2017

of the case for wants of information from the firm. D/L dated 15.05.2017 issued by
case is re-listed for 12.07.2017.

Decision :The Committee considered the case as per agenda and decided to defer consideration

DGFT. The

—

Case No.:77/2/83- Party Name:AMINES &  [Meet No/Date:3/83-
ALC1/2017 IPLASTICIZERS LIMITED |ALC1/2017

;. 16062017 ,F
HQ File ~ |RLAFile ILic.No/Date:0310810901

oA :01/83/050/00077/AM18/  [:03/94/040/01006/AM17/ 102.02.2017

Status:Case
Deferred

Defer
Date:12.07.2017

of the case for wants of information from the firm. D/L dated 01.06.2017 issued by
case is re-listed for 12.07.2017.

Decision :The Committee considered the case as per agenda and decided to defer consideration

DGFT. The

Deferred

Decision :The Committee considered the case as per agenda and decided to de

The case is re-listed for 12.07.2017.

Defer
Date:12.07.2017

" |Case No.:31/2/83- Party Naﬁm—e_ﬁéLl-A—BmLmEm'rl\jleet No/Date:3/83-  [status:Case
ALC1/2017 SERVICES IALC1/2017
g 16.06.2017
36 |HQ File o "gR—LA?fre*" - {Ec.NE/Eate:i?moossse
:01/83/050/00031/AM18/  |:17/24/040/00191/AM17/ |10.02.2017

fer consideration
of the case for want of information from the firm. D/L dated 12.05.2017 issued by Deptt. of IPP.

r

" [case No.:32/16/83- : Party Name:SUNFLAG —|ME€twﬁ<—>/f);t_éT§’83—- T
ALC1/2016 CHEMICALS PVT.LTD.  |ALC1/2017
37 E 16.06.2017

Status:Case
Deferred

HQFile ~ |RLAFile ~[Lic.No/Date:0510401603
:01/83/050/01033/AM17/ _ |:05/24/040/00580/AM17/  13.02.2017

Date:12.07.2017

LT
e i il
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Decision :The Committee considered the case as per agenda and decided to defer consideration

-_— —_—e
F‘ Case No.:33/1/83-  |party Name:INTECH _'Wée] No/Date:3/83-  |Status-Case
ALC1/2017 PHARMA PVT. LTD., IALC1/2017 Deferred
- | 116.06.2017 \
35 [HQ File AiRLA File |Lic.No/Date:0510401635 Defer

| [Case No.:50/2/83- Party Name:KRISHNA  [Meet No/Date-3/83- ~ [status:Case
ALC1/2017 ’ANTIOXIDANTS PVT.  |ALC1/2017 IDeferred
{ ~ |LTD. [16.06.2017 5

39 HQ File IRLA File ILic.No/Date:0310811194 [Defer
:01/83/050/00050/AM18/  |:03/94/040/01021/AM17/ [14.02.2017 Date:12.07.2017

of the case for wants of information from the firm. D/L dated 05.06.2017 issued by DGFT. The
case is re-listed for 12.07.2017.

(Eecision :The Committee considered the case as per agenda and decided to defer consideration

STSTER

" [case No.:79/2/83- Party Nan‘:e_:SuOL;l:EmX_mAwl’—l\ﬁéAerl\TJDEtué}SIaB- Status:Case
ALC1/2017 PETRO PRODUCTS LTD. ALC1/2017 Deferred
, | 16.06.2017

40 |HQFile IRLA File Lic.No/Date:0310811233 [Defer
01/83/050/00079/AM18/  |:03/95/040/00735/AM17/ 115.02.2017 Date:12.07.2017

Decision :The Committee considered the case as per agenda and decided to defer consideration
of the case for wants of information from the firm. D/L dated 05.07.2017 issued by DGFT. The
case is re-listed for 12.07.2017.

| [case No.:87/2/83- Party IMeet No/Date:3/83-  [Status:Case
ALC1/2017 Name:COUNTERTOPS EALC11201 i !Deferred
AND CABINETS (INDIA) 16.06.2017 |
PVTLTD g ‘;
41 [HQ File RLA File ILic.No/Date: 1310048562 |Defor
:01/83/050/00087/AM18/ :13/24/040/00053/AM1 7/ f15.02.201 7 Date:12.07.2017

Decision :The Committes considered the case as per agenda and decided to defer consideration
of the case for wants of information from the firm. D/L dated 22.06.2017 issued by Deptt. of IPP,
The case is re-listed for 12.07.2017.

—_—
F— Case No.:21/1/83- fParty o " [Meet No/Date:3/83- Status:Case
ALC1/2017 [Name:WILLOWOOD ALC1/2017 Deferred
ICHEMICALS PVTLTD  |16.06.2017 g
o[HOFle — [RIAFle |Lic.No/Date:0210207367 |Defer
-01/83/050/01076/AM17/  |:02/24/040/00181/AM17/  |17.02.2017 iDate.-12.o7.2o17

Decision :The Committee considered the case as per agenda and decided to defer consideration
of the case for wants of information from the firm. D/L dated 15.05.2017 issued by DGFT. The
case is re-listed for 12.07.2017.
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| [Case No.:58/2/83-  [Party Name.LOPAREX Meet No/Date:3/83-  |Status:Case
ALC1/2017 INDIA PRIVATE LIMITED  |ALC1/2017 \Approved
116.06.2017 |

,HQ File RLAFile  [Lic.No/Date:0310811326 Defer Date:

1:01/83/050/00058/AM18/ :03/95/040/00915/AM17/ 320.02.2017 _

43 jDecision : The Committee considered the case as per agenda. Based on the written
[recommendation of Deptt. of IPP vide their U.O. No.7/240/2017-TSW dated 09.06.2017 uploaded

lalong with these minutes or as applied by the firm whichever is less under para 4.07 of HBP Vol 1,

jThe minutes signed by Technical Authority have been placed at the end on this document,

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

| |Case No.:73/2/83- IParty Name:ACRYSIL  |Mest No/Date.3/83- [Status:Case
ALC1/2017 ILIMITED |ALC1/2017 Deferred
| g [16.06.2017 '

44 HQ File RLA File Lic.No/Date:0310811375 [Defer Tl
:01/83/050/00073/AM18/  |:03/94/040/01043/AM17/ [22.02.2017 Date:12.07.2017

Decision :The Committee considered the case as per agenda and decided to defer consideration
of the case for wants of information from the firm. D/L dated 01.06.2017 issued by DGFT. The
case is re-listed for 12.07.2017.

e e ——— st e 2 B S
" |case No.:74/2/83- F’é'rty Name:ACRYSIL “"'!'Mé"éi‘"ﬁ&ﬁé?é%?e?sﬁ“ﬁ Status:Case
ALC1/2017 LIMITED IALC1/2017 Deferred
16.06.2017
HQ File IRLA File ILic.No/Date:0310811376 |Defer

s :01/83/050/00074/AM18/  |:03/94/040/01044/AM17/ ;522.02.201 7 Date:12.07.2017

Decision :The Committee considered the case as per agenda and decided to defer consideration
of the case for wants of information from the firm. D/L dated 01.06.2017 issued by DGFT. The
[case is re-listed for 12.07.2017.

__fCase No.:32/1/83- Party Name:INTECH HMIMEét—RI(%aEE?JS} |Status:Case
ALC1/2017 PHARMA PVT. LTD., IALC1/2017 Deferred
116.06.2017 |
46 HQ File RLA File |Lic.NolDate:0510401772 Defer
:01/83/050/01087/AM17/ :05/23/040/00545/AM17/ (23.02.2017 Date:12.07.2017

Decision :The Committee considered the case as per agenda and decided to defer consideration
of the case for wants of information from the firm. D/L dated 15.05.2017 issued by DGFT. The
case is re-listed for 12.07.2017.

| [CaseNo.119/3/83-  |Party Name:SUDARSHAN |Meet NoiDate:383.  [Status-Case
ALC1/2017 CHEMICAL INDUSTRIES  |ALC1/2017 \Approved
ILTD [16.06.2017 ;

HQ File ' RLAFile ~ |Lic.No/Date:3110086600 |Defer Date:
:01/83/050/00107/AM18/ ~:31183/040100024IAM171 24.02.2017

47 [Decision : The Committee considered the case as per Agenda and took the following decision.
Firm will submit Central excise Certified consumption data to the RA at the time of redemption. RA
would compare this with the quantity applied by the firm and allow lower of the two for redemption
purposes.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
R ‘ . A -\‘vfk__s,-"‘
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| [NorRwms commwtRE. ———
" |case No.:24/3/83- ~ |Party Name:ESTEEM ~ |Meet No/Date:3/83-  |Status:Case
ALC1/2017 INDUSTRIES PRIVATE EALCTIZO'W Approved
| ~ lummep 16.06.2017 |
HQ File RLA File ILic.No/Date: 1710006576 [Defer Date:
:01/83/050/00112/AM18/ |:17/24/040/00198/AM17/ E28.02.201 i

48 |Decision : The Committee considered the case as per Agenda and took the following decision.
Firm will submit Central excise Certified consumption data to the RA at the time of redemption. RA
would compare this with the quantity applied by the firm and allow lower of the two for redemption
purposes.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

e ——— e e e —— e —— ——— =

| [Case No.:26/3/83- Party Name:ESTEEM  |Meet No/Date 3/83. |Status:Case |
ALC1/2017 INDUSTRIES PRIVATE ~ |ALC1/2017 Approved
LIMITED 116.06.2017
HQ File RLA File ~|Lic.No/Date:1710006578 |Defer Date-
:01/83/050/00114/AM18/  |:17/24/040/00200/AM17/  (28.02.2017 f

49 |Decision : The Committee considered the case as per Agenda and took the following decision.
Firm will submit Central excise Certified consumption data to the RA at the time of redemption. RA
would compare this with the quantity applied by the firm and allow lower of the two for redemption
purposes.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

| [caseNo.27i383-  [Party| Name:ESTEEM  |MeetNo/Date:3/83-  [Status:Case
ALC1/2017 INDUSTRIES PRIVATE | ALC1/2017 Approved
LIMITED 16.06.2017
HQFile ~ |RLAFile 5 '

rLfiE._Nb;"ﬁéEe: ;iTMTBOOGS?T 5Defer Date:

:01/83/050/00115/AM18/ :17/24/040/00199/AM17/  |28.02.2017

50 |Decision : The Committee considered the case as per Agenda and took the following decision.
Firm will submit Central excise Certified consumption data to the RA at the time of redemption. RA
[would compare this with the quantity applied by the firm and allow lower of the two for redemption
purposes.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

| [Case No.:33/2/83- Party Name:SUNFLAG  |Mest No/Date:3/83- |Status:Case
ALC1/2017 CHEMICALS PVT.LTD.  ALC1/2017 Deferred

116.06.2017

Defer
Date;12.07.2017

Decision :The Committee considered the case'%;ef agenda and decided to defer consideration
of the case for wants of information from the firm. D/L dated 01.06.2017 issued by DGFT. The
case is re-listed for 12.07.2017.

51 [HQ File [RLAFile |Lic.No/Date:0510401813
:01/83/050/00033/AM18/  |:05/24/040/00606/AM17/ 101.03.2017

52 [Case No.:86/2/83- [Party Name:F.W. IMPEX Meet No/Date:3/83- Status:Case
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|

ALC1/2017 ‘P—VT. ey, 0 ALC1/2017 Deferred
| 116.06.2017 l
HQ File [RLA File ~ |LicNo/Date:0510401810 [Defer

:01/83/050/00086/AM18/  |:05/23/040/00534/AM17/ |01.03.2017 Date:12.07.2017

Decision :The Committee considered the case as per agenda and noted that hard copy from RA
has been received and sent to Deptt. of IPP for providing the comments. U.O issued 18.05.2017.
The case is re-listed for 12.07.2017.

53

Case No.:11/2/83- !Party Name:COLORCON  |Meet No/Date:3/83- Status:Case
ALC1/2017 \ASIA PRIVATE LIMITED éALC1l2017 Approved

, | {16.06.2017

HQ File File

RLA File ILic.No/Date: 171 oooeé"é"i”rnefer Date:
:01/83/050/00011/AM18/  |:17/24/040/00202/AM17/  |02.03.2017 s

Decision: The Committee considered the case as per agenda and decided to ratify the norms as
applied for by the firm.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of

NORMS COMMITTEE.

54

Case No.:53/2/83- [ngt-y Name:DAMATI IMeet No/Date:3/83- Status:Case
ALC1/2017 FPAPERKRAFT, {ALC‘I 12017 Deferred

J 116.06.2017 |
HQ File RLAFile |Lic.No/Date:0310811592 |Defer
:01/83/050/00053/AM18/  |:03/94/040/01083/AM17/ 103.03.2017 Date:12.07.2017

|The case is re-listed for 12.07.2017.

Decision :The Committee considered the case as per agenda and noted that hard copy from RA
has been received and sent to Deptt. of IPP for providing the comments. U.O issued 19.05.2017.

| |case No.:54/2/83-  |Party NahwéG—C)IagTKB*{Mﬁeétﬂdﬁ);i_erzéfsr?:— ~ [Status:Case
ALC1/2017 ORGANICSPVTLTD  |ALC1/2017 Deferred
ﬂ 16.06.2017 ,
55 |HQ File RLAFile |Lic.No/Date:0310811606 |Defer
:01/83/050/00054/AM18/  |:03/94/040/01042/AM17/  03.03.2017 Date:12.07.2017

Decision :The Committee considered the case as per agenda and decided to defer consideration
of the case for wants of information from the firm. D/L dated 01.06.2017 issued by DGFT. The
case is re-listed for 12.07.2017.

Case No.:55/2/83- Party Name:GOLDSTAB  |Meet No/Date:3/83- _|Status:Case
ALC1/2017 jORGAI\HCS PVTLTD gALC1I2017 Deferred

I 16.06.2017
HQ File IRLA File -

_;Tic.No/Date:os?o"m 1608 |Defer
:01/83/050/00055/AM18/ ];03194/040101053/AM17/ (03.03.2017 Date:12.07.2017

Decision :The Committee considered the case as per agenda and decided to defer consideration
of the case for wants of information from the firm. D/L dated 01.06.2017 issued by DGFT. The

case is re-listed for 12.07.2017.
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 [Case No.:72/2/83- Party Name:TRAFIGURA |Mest No/Date:3/83- Status:Case
ALC1/2017 INDIA PVT. LTD IALC1/2017 Deferred
| 116.06.2017 ;
57 |HQ File IRLA File LLic.No/Date:0310811628 [Defer
:01/83/050/00072/AM18/ 5:03/951040100902/AM1?/ 06.03.2017 Date:12.07.2017

Decision :The Committee considered the case as per agenda and decided o defer consideration
of the case for wants of information from the firm. D/L dated 05.06.2017 issued by DGFT. The
case is re-listed for 12.07.2017.

Case No.:7/3/83- PParty Name:ARCIL IMeet No/Date:3/83-  |Status:Case |

ALC1/2017 CATALYST PRIVATE IALC1/2017 Approved
ILIMITED [16.06.2017 i

HQ File IRLA File Lic.No/Date: 3410042985 t|Defer Date:

:01/83/050/00095/AM18/ |:34/24/040/00343/AM17/ 07.03.2017 |

Decision: The Committee considered the casemé;ber agenda and discussed the request of the
firm for fixation of norms, During the meeting on 05.05.2017. The Committee decided to ratify the
following norms as under:-

58

Export ltem Quantity | Import Item Quantity
GSOL- 4301 (Aluminium Chloride Anhydrous) 410 MT Aluminium Ingot | 87.07 MT

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

] R —

r Case No.:10/3/83-  |Party Name:TECHFAB_ ~ |MeetNo/Date:3/83-  [Status-Case
ALC1/2017 (INDIA) INDUSTRIES LTD ALC1/2017 Approved
; 116.06.2017 .
HQFile ~ |RLAFile ' ILic.No/Date:0310811680 |Defer Date:
1:01/83/050/00098/AM18/ j:O3/95/040/00954lAM17I 107.03.2017

59 |Decision : The Committee considered the case as per agenda. Based on the written
recommendation of Deptt. of IPP vide their U.O. dated 16.06.2017 uploaded along with these
minutes or as applied by the firm whichever is less under para 4.07 of HBP Vol.1. The minutes
signed by Technical Authority have been placed at the end on this document.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

| |Case No.:45/1/83- _hirls;ﬁy_ﬁla—mg?lﬁNBIA—N o jMe'gt No/Date:3/83-  [Status:Case
ALC1/2017 |OXIDES AND ALC1/2017 |Approved
CHEMICALS PRIVATE  |16.06.2017 |
ILIMITED . 5
HQ File RLA File ﬁLic.No/Datem 10066620 [Defer Date:

60 |:01/83/050/01100/AM17/ :31/83/040/001568/AM17/ 10.03.2017

Decision: The Committee considered the case as per agenda and discussed the request of the
firm for fixation of norms. During the meeting on 27.06.2017. The Committee decided to ratify the
following norms as under:-

| Items of export _ | Qty. | ltems of import [ Qty. ]
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Containing —Min. of 25.5% of Antimony
Trioxide

IND STAR CPO-25 (S) 79.200 MT | Antimony Trioxide | 20 802 T

INORMS COMMITTEE.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of

|
|

— SER

would compare this with the quantity applied by the firm and allow lower of the two
purposes.

Case No.:30/3/83- Party Name:ESTEEM  |Meet No/Date'3/83.  |Status. :Case
ALC1/2017 INDUSTRIES PRIVATE ~ |ALC1/2017 /Approved

: LIMITED 16.06.2017

HQ File RLA File [Lic.No/Date: 1710006588 [Defer Date:
:01/83/050/00118/AM18/  |:17/24/040/00210/AM17/ 510.03.2017 [

61 |Decision : The Committee considered the case ég_b;r Agménda and took the foTiE;vmi?]g decision.
Firm will submit Central excise Certified consumption data to the RA at the time of redemption. RA

for redemption

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of

:01/83/050/00135/AM18/ :03/94/040/01094/AM17/  |14.03.2017

Decision: The Committee considered the case é_s'per agenda and discussed the

following norms as under:-

NORMS COMMITTEE.
" [case No.:47/3/83- |Party Name:INCO |Meet No/Date:3/83-  Status:Case
ALC1/2017 COLOURS INDIA |ALC1/2017 Approved

PVT.LTD. 116.06.2017
HQ File IRLA File ~|Lic.No/Date:0310811795 |Defer Date.

request of the

firm for fixation of norms. During the meeting on 27.06.2017. The Committee decided to ratify the

62
Items of export Qty. ltems of import Qty.
Body Black 125800 Kg | Chrome Oxide 40000 Kg
Containing —Min. of 30% of Chrome
Oxide

NORMS COMMITTEE.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of

53 |.01/83/050/00018/AM18/

:05/24/040/00635/AM17/  [17.03.2017

case is re-listed for 12.07.2017.

| [CaseNo.18/2/83-  |Party Name:SUNFLAG  |Meet NoDate 3/83. Status:Case
ALC1/2017 CHEMICALS PVT.LTD.  |ALC1/2017 IDeferred
p 16.06.2017 |
HQFile ~RLAFile  [Lic.No/Date:0510401985 |Defer o

Date:12.07.2017

Decision :The Committee considered the case as per agenda and decided to defer consideration
of the case for wants of information from the firm. D/L. dated 01.08.2017 issued by DGFT. The

:01/83/050/00113/AM18/ ] :17/24/040/00213/AM17/ j17.03.201 7

Case No.:25/3/83- ~ |Party Name:ESTEEM _ |Meet No/Date: 3/83-
ALC1/2017 INDUSTRIES PRIVATE ~ |ALC1/2017

64 LIMITED 16.06.2017
HQ File RLAFle ~  |Lic.No/Date:171000659

Status:Case
Approved

f
1 Defer Date:
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Decision : The Committee considered fhe case ‘as per Agenda and took the following decision.
Firm will submit Central excise Certified consumption data to the RA at the time of redemption. RA

would compare this with the quantity applied by the firm and allow lower of the two for redemption
purposes.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of

NORMS COMMITTEE. R
| [Case No.:as/3/83- [Party Name:BAYER VAPI |Mest No/Date:3/83. 'jsmmé':'c‘é‘é?
ALC1/2017 [PVT.LTD. /ALC1/2017 ‘Approved

— B 116.06.2017 i
HQ File %FRLA File |Lic.No/Date:0310811884 |Defer Date:
:01/83/050/00136/AM18/  |:03/94/040/01076/AM17/ 117.03.2017

65 [Decision : The Committee considerad the case as per Agenda and took | the following decision,
EFirm will submit Central excise Certified consumption data to the RA at the time of redemption. RA

would compare this with the quantity applied by the firm and allow lower of the two for redemption
purposes.

RA concerned may take necessary action under Para 4.7 of HEBP as per above decision of
NORMS COMMITTEE.

" [case No.:49/3/83- Party Name:NOCIL ~ |Meet No/Date:3/83- Status:Case
ALC1/2017 ILIMITED IALC1/2017 Approved
| 116.06.2017
HQ File [RLA File ILic.No/Date:0310811899 |Defer Date:

:01/83/050/00137/AM18/ :03/95/040/00860/AM17/ 117.03.2017

Decision : The Committee &Eéﬁé?@ﬂwfﬁéz—aéé as Befr” Agér—:—démérg took the '"fé_lic_)ﬁﬁam decision.
Firm will submit Central excise Certified consumption data to the RA at the time of redemption. RA
would compare this with the quantity applied by the firm and allow lower of the two for redemption
purposes.

IFQA concerned may take necessary action under Para 4.7 of HBP as per above decision of
INORMS COMMITTEE.

66

Case No.:80/3/83- ~ |Party Name:INDO AMINES |Meet No/Date:3/83-  [Status-Case
ALC1/2017 LIMITED \ALC1/2017 Approved
f 116.06.2017

fHQ File ~ RtaFile "jLTé.“NS/’I:Yéié?Oé’1'b§i‘1948"!’b§e?b5¥e"?m
|:01/83/050/00168/AM18/ |:03/94/040/01038/AM17/ 120.03.2017 |

67 |Decision : The Committee considered the case as per Agenda and took the following decision.
Firm will submit Central excise Certified consumption data to the RA at the time of redemption. RA
would compare this with the quantity applied by the firm and allow lower of the two for redemption
purposes.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

LR i — e =
Case No.:81/3/83-  |Party Name:| mTDEAin’iﬁEs"’in'ééE No/Date:3/83-  [Status:Case
ALC1/2017 LLIMITED ALC1/2017 Approved

] 116.06.2017
68 [HQ File IRLA File ~ |Lic.No/Date:0310811956 [Defer Date:
:01/83/050/00169/AM18/  |:03/84/040/00656/AM17/ 20.03.2017

Decision : The Committee considered the case as per Agenda and took the following decision.
Firm will submit Central excise Certified consumption data to the RA at the time of redemption. RA

i fq
e
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would compare this with the d@hﬁygpﬁliéci— Bﬂh; firm and allow lower of the two for redemption
purposes.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

—

69

70

Case No.:9/3/83- ~ |Party Name:MEHTA |Meet No/Date:3/83- [Status:Case
ALC1/2017 STONE EXPORT HOUSE ALC1/2017 Deferred

_, ; 116.06.2017

HQ File ~ |RLAFie Lic.No/Date:0510402034 [Defer
:01/83/050/00097/AM18/  |:05/24/040/00639/AM17/ 21.03.2017 Date:12.07.2017

12.07.2017.
| [Case No.:35/3/83- [Party Name:NAGARJUNA |Meet No/Date:3/83-  [Status:Case
ALC1/2017 IAGRICHEM LTD ALC1/2017 Deferred
‘;‘ (16.06.2017
71’T-IaFile RLAFile N iLic.No/Date:091'b"6"64831 Defer
:01/83/050/00123/AM18/  |:09/24/040/00263/AM17/  [21.03.2017 Date:12.07.2017

[Decision :The Committee considered the case as _ﬁ?agenagaﬁd decided to defer the case for

Case N0.:82/3/83-  |Party Name:INDO AMINES [Meet No/Date:3/83- [Status:-Case
ALC1/2017 LIMITED \ALC1/2017 Approved

E | 116.06.2017 |

'HQ File RLA File §Li¢.No/[TatEE(ﬁ”dEﬁQ?E‘I{b"e?Efﬁéte:

01/83/050/00170/AM18/  |:03/94/040/00655/AM17/ 120.03.2017

Decision : The Committee considered the case as per Agenda and took the following decision.
Firm will submit Central excise Certified consumption data to the RA at the time of redemption. RA
would compare this with the quantity applied by the firm and allow lower of the two for redemption
purposes.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

e T — S |

Decision :The Committee considered the case as per agenda and noted that request of the firm
sent to Deptt. of IPP for providing the comments. U.O issued 13.06.2017. The case is re-listed for

examine the request of the firm. The case is re-listed for 12.07.2017.

72

Case No.:22/3/83- IParty Name:ESTEEM Mest No/Date:3/83- Status:Case

ALC1/2017 INDUSTRIES PRIVATE  |ALC1/2017 Approved
LIMITED 516.06.2017

HQ File RLAFile ~ |Lic.No/Date: 1710006592 [Defer Date:

:01/83/050/00110/AM18/  [:17/24/040/00215/AM17/  [23.03.2017

Decision : The Committee considered the case as per Agenda and took the following decision.
Firm will submit Central excise Certified consumption data to the RA at the time of redemption. RA
would compare this with the quantity applied by the firm and allow lower of the two for redemption

purposes.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

;; Case No.:35/2/83- [Party Name:SIDDHI Meet No/Date:3/83- ‘_!"Status:Case
ALC1/2017 DECOR PVT.LTD. ALC1/2017 \Approved

A 14
; Pk
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Decision: The Committ

j F 16.06.2017 B
HQ File RLA File ILic.No/Date:0810139938 |Defer Date:
:01/83/050/00035/AM18/  |:08/24/040/00484/AM17/ |24.03.2017

e considered the case as per agenda. Based on  the written
recommendation of Deptt. of IPP vide their U.O. No.7/1 33/2017-TSW dated 13.06.2017 uploaded
along with these minutes or as applied by the firm whichever is less under para 4.07 of HBP Vol.1.

{The minutes signed by Technical Authority have been placed at the end on this document.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

" [Case No.:46/3/83- Party Name:KRISHNA I!Meet No/Date: 3/83- Status:Case
ALC1/2017 ANTIOXIDANTS PVT. LTD. EALC 1/2017 Approved
; 116.06.2017
HQ File RLA File KLic.NolDate:031 0812079 |Defer Date:
:01/83/050/00134/AM18/ :03/94/040/01012/AM17/ |25.03.2017

74

Decision : The Committee considered the case as per Agenda and took the following decision.
Firm will submit Central excise Certified consumption data to the RA at the time of redemption. RA
would compare this with the quantity applied by the firm and allow lower of the two for redemption
purposes.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

| [Case No.:61/3/83- PParty Name:SBL waeet No/Date:3/83-  |Status:Case
ALC1/2017 COLORTECH PRIVATE  |ALC1/2017 Approved
ILIMITED., [16.06.2017 ,
HQ File RLA File gLic.No/Date:031oa121o7 Defer Date:
:01/83/050/00149/AM18/ :03/95/040/00993/AM17/ |25.03.201 7

75

Decision : The Committee considered the case as per Agenda and took the following decision.
Firm will submit Central excise Certified consumption data to the RA at the time of redemption. RA
would compare this with the quantity applied by the firm and allow lower of the two for redemption
purposes.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

Case No.:73/3/83- ~ |Party Name:RALLIS INDIA |Meet No/Date:3/83- Status:Case
ALC1/2017 ILIMITED IALC1/2017 Approved

| 16.06.2017 '
HQ File RLA File _ |Lic.No/Date:0310812103 Defer Date:

:01/83/050/00161/AM18/ |-03/95/040/00957/AM17/ |25.03.2017

76

Decision : The Committee considered the case as per Agend_a and took the following decision.
Firm will submit Central excise Certified consumption data to the RA at the time of redemption. RA
would compare this with the quantity applied by the firm and allow lower of the two for redemption

purposes.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

77 |\ALC1/2017 IALC1/2017

Approved
16.06.2017

| [CaseNo.:75/3/83-  |Party Name:UPLLTD, [Meet NS?Da{éEEISS-—m"FEEtus:Case
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HQFile _”'f'gﬁi&?n_e - ~ |Lic:No/Date:0310812081 |Defer Date:
:01/83/050/00163/AM18/  |:03/95/040/00952/AM17/ [25.03.2017

Decision : The Committee considered the ca‘s—é"a_s_;;er_xgeﬁda and took the followihg decision.
Firm will submit Central excise Certified consumption data to the RA at the time of redemption. RA
would compare this with the quantity applied by the firm and allow lower of the two for redemption
purposes.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
INORMS COMMITTEE.

Case No.:8/3/83-  [Party Name:ASHA PENN Meet No/Date:3/83- ‘“(s?étus:céé 1
ALC1/2017 COLOR PVT.LTD. |ALC1/2017 Approved

| 7 (16.06.2017
HQ File IRLA File Lic.No/Date:0310812127 [Defer Date:
:01/83/050/00096/AM18/  |:03/94/040/01142/AM17/ [27.03.2017 |

Decision: The Committee considered the case as per agenda and discussed the request of the
firm for fixation of norms. During the meeting on 27.06.2017. The Committee decided to ratify the |
following norms as under:-

Name of Export ltems (s) Qty. | Name of Import Iltem (s) Qty.

CELLULOSE ACETATE BUTYRATE | 1Kg | RESIN NAMELY CELLULOSE | 0.6203Kg
78 | PIGMENTED CHIPS NET ACETATE BUTYRATE RESIN

CONTENT ; 1) RESIN AMELY RELEVANT INORGANIC 0.3502 Kg

CELLULOSE ACETATE BUTYRATE PIGMENT

RESIN: 5,270.000 KILOGRAM 2) ALKYL SULPHONA TE BASED | 0.0600 Kg

RELEVANT INORGANIC SOLUTION (ADDITIVE

PIGMENTS: 2,975.000 KGS 3) CONTENT 13.64%

ALKYL SULPHONATE BASED

SOLUTION (ADDITIVE CONTENT

13.64%):255.000 KILOGRAM

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
INORMS COMMITTEE.

Case No.:62/3/83- WVN_F"aﬁ} Name:UPL LTD. FMeeT No/Date:3/83- |Status:Case|
ALC1/2017 | IALC1/2017 ‘Approved

| 16.06.2017 |
HQ File RLAFile ~  [Lic.No/Date:0310812143 ]Defer Date:
:01/83/050/00150/AM18/ :03/95/040/00857/AM17/ [27. 03.2017

79 |Decision : The Committee considered the case as per Agenda and took the following decision.
Firm will submit Central excise Certified consumption data to the RA at the time of redemption. RA
would compare this with the quantity applied by the firm and allow lower of the two for redemption

purposes.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

r Case No.:77/3/83- Party Name:YASHO 'Meet No/Date:3/83- Status:Case
ALC1/2017 INDUSTRIES PVT.LTD. IALC1/2017 ‘Approved
80 116.06.2017 e |
HQ File ~ [RLAFile " [Lic.No/Date:0310812138 |Defer Date:
:03/95/040/01022/AM17/  27.03.2017

:01/83/050/00165/AM18/ N
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Decision: The Committee considered the case as per agenda. Based on the written
recommendation of Deptt. of C&PC(PC Div) vide their UO.No.14010/95/2011-CH-Il dated
11.09.2015 on repeat basis, uploaded along with these minutes or as applied by the firm
whichever is less under para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have
been placed at the end on this document.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE. ‘

| [CaseNo.23/3/83-  [PartyName:ESTEEM  [Mest No/Date- 383 - [tatus:Case
ALC1/2017 INDUSTRIES PRIVATE ~ |ALC1/2017 [Approved
ILIMITED 16.06.2017 ,
HQ File RLA File Lic.No/Date: 1710006597 Defer Date:

:01/83/050/00111/AM18/  |:17/24/040/00220/AM17/ 928.03.2017 |

81 Decision : The Committee considered the case as per Agenda and took the following decision.
Firm will submit Central excise Certified consumption data to the RA at the time of redemption. RA
would compare this with the quantity applied by the firm and allow lower of the two for redemption
purposes.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

" [Case No.:21/3/83- Party Name:BAJAJ  |Meet No/Date:3/83- Status:Case
ALC1/2017 POLYBLENDS PRIVATE  |ALC1/2017 Approved
|LIMITED [16.06.2017
HQ File ~ |RLA File’ . '”‘“aLic.No/Datezsm0002340 Defer Date:
:01/83/050/00109/AM18/  |:50/24/040/00015/AM17/  [29.03.2017

82

Decision : The Committee considered the case as per agenda and decided to ratify the norms as.
applied for by the firm.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of

NORMS COMMITTEE. ]
| [CaseNo.:45/3/83-  |Party Name:INDO AMINES |Mest No/Date-3/83. Status:Case
ALC1/2017 LIMITED ALC1/2017 Approved

i 16.06.2017 ,.
[HQ File I jﬁfA File Lic.No/Date:0310812206 iDefer Date:
:01/83/050/00133/AM18/  |:03/94/040/01077/AM17/ .i29.03.2017 ,

83 |Decision : The Committee considered the case as per Agenda and took the following decision.
Firm will submit Central excise Certified consumption data to the RA at the time of redemption. RA
would compare this with the quantity applied by the firm and allow lower of the two for redemption
purposes.

|RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
INORMS COMMITTEE.

' [Case No.:55/3/83. Party Name:MONTEX Meet No/Date:3/83- [Status:Case
ALC172017 GLASS FIBRE IND PVT  ALC1/2017 Deferred
, LTD 116.06.2017 |
HaFle  |RLAFile ~ |LicNo/Date:0310812207 [Defer

Date:12.07.2017

:01/83/050/00143/AM18/ 103/95/040/01035/AM17/ _[29.03.2017
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Decision :The Committee considered the case as b—eag;naa and noted that I;Teucfuest of the firm
sent to Deptt. of IPP for providing the comments. U.O issued 13.06.2017. The case is re-listed for
12.07.2017.

| |Case No.:58/3/83- ~ |Party Name:SMI COATED | “[Meet No/Date: 3/83- |Status:Case
ALC1/2017 PRODUCTS PVT.LTD.  |ALC1/2017 Approved
16.06.2017 j

HQ File RLA File [Lic.No/Date:0310812205 |Defer Date:
|:01/83/050/00146/AM18/ :03/95/040/00979/AM17/ 129.03.2017 |

85 |Decision: The Committee considered the case as per agenda. Based on the written
recommendation of Deptt. of IPP vide their U.O. No.7/32/2017-TSW dated 16.06.2017 uploaded
along with these minutes or as applied by the firm whichever is less under para 4.07 of HBP Vol.1.
The minutes signed by Technical Authority have been placed at the end on this document.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

| [CaseNo.:60/3/83-  |Party Name:AIMCO [Meet No/Date:3/83-  [Status:Case
ALC1/2017 PESTICIDES LIMITED ~ |ALC1/2017 Approved
16.06.2017
HQ File — RLAFile " [Lic.No/Date:0310812176 |Defer Date
:01/83/050/00148/AM18/ :03/94/040/01172/AM17/ [29.03.2017

86 Decision : The Committee considered the case as per Agenda and took the following decision.
Firm will submit Central excise Certified consumption data to the RA at the time of redemption. RA
would compare this with the quantity applied by the firm and allow lower of the two for redemption
purposes.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of

NORMS COMMITTEE. |
" |Case No.:78/3/83- ~ |Party Name:BHANU DYES |Meet No/Date:3/83- _[Status-Case
ALC1/2017 IPVT.LTD. ALG1/2017 Approved
g 16.06.2017

HQ File ~ |RLAFile ILic.No/Date:0310812180 |Defer Date:
:01/83/050/00166/AM18/ 1:03/94/040/01088/AM17/ 529.03.201 7 -

87 |Decision : The Committee considered the case as per Agenda and took the following decision.
Firm will submit Central excise Certified consumption data to the RA at the time of redemption. RA
would compare this with the quantity applied by the firm and allow lower of the two for redemption
purposes.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

| |case No.:63/3/83- Party Name: TRAFIGURA |Meet No/Date:3/83- Status:Case
ALC1/2017 INDIA PVT. LTD i)'J\LC1I2!.'J17 Deferred
116.06.2017 ,
gg (HQ File ~ |RLAFile ~[Lic:No/Date:0310812292 |Defer
:01/83/050/00151/AM18/ |:03/95/040/01026/AM17/ |30.03.2017 |Date:12.07.2017

Decision :The Committee considered the case as per agenda and decided to defer consideration
of the case for wants of information from the firm. D/L dated 05.06.2017 issued by DGFT. The
case is re-listed for 12.07.2017.
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26

Case No..69/3/83-  [PartyName:YASHO  |MeetNo/Date:3/83.  [Status:Case
ALC1/2017 INDUSTRIES PVT.LTD.  ALC1/2017 Approved

g | | 16.06.2017 I

HQ File IRLA File ~ |Lic.No/Date:0310812272 [Defer Date:
101/83/050/00157/AM18/  |:03/95/040/01031/AM17/  |30.03.2017 1

Decision : The Committee considered the case as per Agenda and took the following decision.
Firm will submit Central excise Certified consumption data to the RA at the time of redemption. RA
would compare this with the quantity applied by the firm and allow lower of the two for redemption
purposes.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

90

Case No.:33/3/83- Party Name:SHIV SHAKTI Meet No/Date.3/83- Status:Case
ALC1/2017 TIMBER INDUSTRIES ALC1/2017 Approved
| [16.06.2017

HQ File RLA File !Lic.NolDate:091 0064865 Defer Date:;
:01/83/050/00121/AM18/ :09/24/040/00691/AM17/  |31.03.2017

Decision: The Committee considered the case as per agenda. Based on the written
recommendation of Deptt. of IPP vide their U.O. No.7/293/2017-TSW dated 16.06.2017 uploaded
along with these minutes or as applied by the firm whichever is less under para 4.07 of HBP Vol.1.
The minutes signed by Technical Authority have been placed at the end on this document.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of

NORMS COMMITTEE.  ~ —— .
| |case No.:4/3/83- |Party Name:GREENLAM |Meet No/Date:3/83-  |Status:Case
ALC1/2017 INDUSTRIES LIMITED. ~ |ALC1/2017 Deferred
116.06.2017
g1 [HQ File RLA File Lic.No/Date:0510402138 [Defer
:01/83/050/00092/AM18/  |:05/23/040/00609/AM17/ |03.04.2017 Date:12.07.2017

Decision :The Committee considered the case as per agenda and noted that request of the firm
sent to Deptt. of IPP for providing the comments. U.O issued 13.06.2017. The case is re-listed for

12.07.2017.

92

Case No.:5/3/83- * |Party Name:GREENLAM |Meet No/Date:3/83-  |Status:Case
ALC1/2017 INDUSTRIES LIMITED.  |ALC1/2017 Deferred

i 116.06.2017
HQ File IRLA File : ILic.No/Date:0510402137 [Defer
:01/83/050/00093/AM18/  |:05/23/040/00615/AM17/  (03.04.2017 IDate:12.07.2017

Decision :The Committee considered the case as per agenda and noted that request of the firm
sent to Deptt. of IPP for providing the comments. U.O issued 13.06.2017. The case is re-listed for E

12.07.2017. - - _ ]

93

T —— e - o

Case No.:6/3/83- Party \Meet No/Date:3/83- Status:Case
ALC1/2017 Name:WILLOWOOD |ALC1/2017 Deferred

| [CHEMICALS PVT LTD [16.06.2017 ] i
HQFile ~ |RLAFile |Lic.No/Date:0210207511 |Defer
:01/83/050/00094/AM18/  |:02/24/040/00251/AM17/ [03.04.2017 Date:12.07.2017

]Decision :The Committee considered the case as per agenda and decided to defer consideration
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of the case for wants of information from the firm. D/L dated 03.07 201 7 issued by DGFT. The
case is re-listed for 12.07.2017.

" |case No.:12/3/83- [Party Name:UNITED ~_ |Meet No/Date-3/83- Status:Case |
ALC1/2017 CHEMIE PVT. LTD. IALC1/2017 Approved
ﬁ 116.08.2017

HQ File fRLA File Lic.No/Date:0810139997 |Defer Date:
:01/83/050/00100/AM18/ :08/24/040/00529/AM17/ 103.04.2017 I

Decision: The Committee considered the case as per agenda. Based on the written
%4 recommendation of Deptt. of C&PC(PC Div) vide their UO.No.14010/78/2008-CH-Il dated
24.03.2010 on repeat basis, uploaded along with these minutes or as applied by the firm
whichever is less under para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have
been placed at the end on this document.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

| |CaseNo.:28/3/83-  |Party Name.ESTEEM [Meet No/Date:3/83-  [Status:Case |
ALC1/2017 {INDUSTRIES PRIVATE ;?ALC1I2017 Approved
LIMITED 16.06.2017
“RLAFile ~|Lic.No/Date:1710006600 |Defer Date:

HQFile l
01/83/050/00116/AM18/  |:17/24/040/00223/AM17/  04.04.2017

95 [Decision : The Committee considered the case as per Agenda and took the following decision.
Firm will submit Central excise Certified consumption data to the RA at the time of redemption. RA
would compare this with the quantity applied by the firm and allow lower of the two for redemption
purposes.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

' |case No.:29/3/83- Party Name:ESTEEM  |Meet No/Date:3/83- Status:Case
ALC1/2017 INDUSTRIES PRIVATE | ALC1/2017 Approved
LIMITED 16.06.2017
'HQ File ~ IRLAFile - Lic.No/Date: 1710006599 [Defer Date:
:01/83/050/00117/AM18/  |:17/24/040/00222/AM17/  |04.04.2017

96 |Decision : The Committee considered the case as per Agenda and took the following decision,
Firm will submit Central excise Certified consumption data to the RA at the time of redemption. RA
would compare this with the quantity applied by the firm and allow lower of the two for redemption
purposes.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

Case No.11/3/83- |Party Nama-LINITED Mant Na/Dois.a/0n T ——

ALC1/2017 CHEMIE PVT. LTD. IALC1/2017 Approved
16.06.2017

IHQ File ~ [RLAFle [Lic.No/Date:0810140024 [Defer Date:

97 1.01/83/050/00099/AM18/  |:08/24/040/00001/AM18/ 105.04.2017

Decision: The Committee considered the case as per agen&é. Based on the written
recommendation of Deptt. of C&PC(PC Div) vide their UO.No.14010/78/2008-CH-ll dated
24.03.2010 on repeat basis, uploaded along with these minutes or as applied by the firm
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lwhichever is less under para 4.07 of HBP Vol 1. “The minutes signed by Technical / Authority have
Ibeen placed at the end on this document.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

| |CaseNo.:32/3/83-  [Party Name.ESTEEM |Meet No/Date:3/83-  |Status:Case
ALC1/2017 INDUSTRIES PRIVATE ~ |ALC1/2017 Approved
LIMITED [16.06.2017
HQ File e '

RLA File  |Lic.No/Date: 1710006601 [Defer Date:
:01/83/050/00120/AM18/ |:17/24/040/00001/AM18/ ]05.04.201 T

98 [Decision: The Committee considered the case as per Agenda and took the following decision.
Firm will submit Central excise Certified consumption data to the RA at the time of redemption. RA
would compare this with the quantity applied by the firm and allow lower of the two for redemption
purposes.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

oS A 7 A e T e e = e e ]
| |case No.:37/2/83- ngrty Name:CLASSIC ‘;’Ené"é‘f No/Date:3/83- Status:Case
ALC1/2017 [MARBLE COMPANY PVT |ALC1/2017 Approved
! LTD 16.06.2017
HQ File h [RLAFile o

?Lic.No/DéTéﬁ& 0812401 ‘Defer Date:
t

:01/83/050/00037/AM18/  |:03/94/040/01174/AM17/ 10.04.2017

99 [Decision: The Committee considered the case as per agenda. Based on the written
recommendation of Deptt. of IPP vide their U.O. No.7/56/2017-TSW dated 15.06.2017 uploaded
along with these minutes or as applied by the firm whichever is less under para 4.07 of HBP Vol.1.
The minutes signed by Technical Authority have been placed at the end on this document.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

Case No.:66/3/83- !Party' Name:SHOGUN |Meet No/Date: 3/83- 'Status:Case
ALC1/2017 !ORGANICS LIMITED IALC1/2017 !Approved

g 116.06.2017 ;

HQ File IRLA File ~ |Lic.No/Date:0310812397 [Defer Date:

:01/83/050/00154/AM18/  |:03/95/040/01005/AM17/ |10.04.2017

100 |Decision : The Committee considered the case as per Agenda and took the following decision.
Firm will submit Central excise Certified consumption data to the RA at the time of redemption.
RA would compare this with the quantity applied by the firm and allow lower of the two for
redemption purposes.

VRA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

Case No.:72/3/83- “fParty; Name:SHYAM [Meet No/Date:3/83- Status:Case
ALCA1/2017 CHEMICALS PRIVATE  ALC1/2017 Deferred
LIMITED 16.06.2017 |
101 o Fie RLA File Lic.No/Date:0310812444 |Defer
:01/83/050/00160/AM18/ |:03/95/040/00771/AMA7/ |11.04.2017 Date:12.07.2017

|Decision :The Committee considered the case as per agenda and decided to defer the case for
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iéxaminéﬁé request of the firm. The case is re-listed for 1 2.07.2017.

Case No.:13/3/83- _'ﬁfﬁé@"N;Tn;ﬁﬂavRA_Sw*TMé_e_t No/Date:3/83- Status:Case
ALC1/2017 IFLUORINE PRIVATE  |ALC1/2017 Deferred

| - LIMITED, 116.06.2017

HQ File RLA File  |LicNo/Date:0410162982 [Defer
:01/83/050/00101/AM18/  |:04/24/040/00225/AM17/ |13.04.2017 Date:12.07.2017

Decision :The Committee considered the case as per agenda and decided to defer the case for
examine the request of the firm. The case is re-listed for 12.07.2017.

Case No.:14/3/83-  |Party Name:MADRAS  |Meet No/Date:3/83-  |Status:Case

ALC1/2017 FLUORINE PRIVATE  |ALC1/2017 Deferred
LIMITED, 16.06.2017 ,

HQ File RLAFile lLic.No/Date:0410162983 [Defer

:01/83/050/00102/AM18/ |:04/24/040/00226/AM17/ E1 3.04.2017 Date:12.07.2017

Decision :The Committee considered the case as per agenda and decided to defer the case for
examine the request of the firm. The case is re-listed for 12.07.2017.

|

Case No.:94/3/83- Party ' Meet No/Date:3/83- Status:Case
ALC1/2017 Name:J.J PLASTALLOY  |ALC1/2017 Approved
PVT LTD 116.06.2017
HQFile  |RLAFile |Lic.No/Date: 1510022127 |Defer Date: |
:

:01/83/050/00182/AM18/  |:15/24/040/00015/AM17/  [13.04.2017 _

Decision: The Committee considered the case as per agenda and discussed the request of the
firm for fixation of norms. During the meeting on 27.06.2017. The Committee decided to ratify the
following norms as under:-

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
INORMS COMMITTEE.

Items of export Qty. ltems of import Qty. 5
Master Batch 500 MT | 1. LLDPE (Linear Low | 128.750 MT §
Containing - Density Polyethylene) j
Min. of 125 MT of LLDPE 2. Titanium Dioxide 10.300 MT '
Min. of 10 MT of Titanium Dioxide l

!

- ——————— ———— BRI
Case No.:99/3/83- Party Name:INTEGRATED iﬁéet No/Date:3/83-  |Status:Case
ALC1/2017 FIRE PROTECTION PVT. iALC1 12017 Approved
LTD. |16.06.2017 |
HQ File RLAFile ' ELENolDate:0210207528 Defer Date:
:01/83/050/00187/AM18/  |:02/24/040/00256/AM17/ |13.04.2017 |

Decision : The Committee considered the case as per Agenda and took the following decision.
Firm will submit Central excise Certified consumption data to the RA at the time of redemption.
RA would compare this with the quantity applied by the firm and allow lower of the two for
redemption purposes.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.
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r—_fCase No.:43/3/83- j Party Name:INDOGULF Meet No/Date:3/83. Status:Case |

IALC1/2017 ICROPSCIENCES LIMITED fALC1!2017 |Approved
g _— 116.06.2017

:01/83/050/00131/AM18/ !:05/23/040/00631/AM17! 18.04.2017

Decision : The Committee considered the case as per Agenda and took the following decision.
Firm will submit Central excise Certified consumption data to the RA at the time of redemption.

IRA would compare this with the quantity applied by the firm and allow lower of the two for
demption purposes.
re

HQFile RLAFIle G .No/Déte?S?EZ@ZEFEE)%T’ |
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fRA concerned may take necessary action under Para 4.7 of HBP as per above decision of
[NORMS COMMITTEE.

Case No.:83/3/83- [Party Name:ASTEC jMeet No/Date:3/83-  [Status:Case
ALC1/2017 LIFESCIENCES LTD., LC1/2017 Approved
5 16.06.2017

[HQ File  RLAFiIle 7 |Lic No/Date:0310812553 [Dafer Date:
:01/83/050/00171/AM18/ :03/94/040/00049/AM18/  [18.04.2017 |

107 [Decision : The Committee considered the case as per Agenda and ook the following decision,
Firm will submit Central excise Certified consumption data to the RA at the time of redemption.

RA would compare this with the quantity applied by the firm and allow lower of the two for
redemption purposes.

RA concemned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

e S
| |Case No.:84/3/83.  |PartyName:ASTEC Meet | No/Date:3/83-  |Status-Case|
IALC1/2017 ILIFESCIENCES LTD., \ALC1/2017 lApproved
| 16.06.2017 |

HQ File IRLA File lLic.No/Date:0310812555 Defer Date:
:01/83/050/00172/AM18/ :03/94/040/00050/AM1 8/ [18.04.2017 |

108 Ecision : The Committee considered the case as per Agenda and took the following decision.

Firm will submit Central excise Certified consumption data to the RA at the time of redemption,
RA would compare this with the quantity applied by the firm and allow lower of the two for
redemption purposes.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

Case No.:85/3/83-  |Party NameASTEC ‘[Engeﬁlaiﬁété:ﬁas- " |Status:Case

ALC1/2017 LIFESCIENCESLTD.,  |ALC1/2017 Approved
16.06.2017 N .

HQ File —mw""_"'“i'ﬁ"LK—FHé " ILicNo/Date:0310812536 |Defer Date:

:01/83/050/0017 3/AM18/ :03/94/040/00048/AM18/  |18.04.2017 5

isi [ i | the case as [ en k the following decision.
Decision : The Committee considered the case as per Agenda and took t . i

e Firm will submit Central excise Certified consumption data to the RA at the time of redemptu;n.

RA would compare this with the quantity applied by the firm and allow lower of the two for

redemption purposes.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

Acukt—

—~
1

-

Thaliv



31

Case No.:89/3/83- Party Name:GIRDHARS [Meet No/Date:3/83-  [Status:Case
ALC1/2017 INTERNATIONAL |ALC1/2017 Approved
. B , |16.06.2017 |
HQ File RLA File I.HiE.No/Date:OST&02254 Defer Date:
:01/83/050/00177/AM18/ :05/23/040/00011/AM18/ |18.04.2017
110 |Decision: The Committee coﬁ‘sTc—iEFé—(iwifﬁémc_:égé_ as _p:éf_émgge_rﬁ;._mé;s_ég‘ on the written
recommendation of Deptt. of IPP vide their U.O. No.7/78/2017-TSW dated 23.06.2017 uploaded

along with these minutes or as applied by the firm whichever is less under para 4.07 of HBP
Vol.1. The minutes signed by Technical Authority have been placed at the end on this document.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

| [Case No.:79/3/83- Party Name:COLOURTEX -jMeet No/Date:3/83- Status:Case |
ALC1/2017 INDUSTRIES PRIVATE  |ALC1/2017 Approved
[ LIMITED [16.06.2017 ,
'HQ File RLA File Lic.No/Date:0310812585 |Defer Date:
]:01/831050100167/AM18/ 103/94/040/01162/AM17/  |19.04.2017 ]

111 Decision: The Committee considered the case as per agenda. Based on the written
recommendation of Deptt. of C&PC(PC Div) vide their UO.No.14010/13/2015-CH-I| dated
25.05.2015 on repeat basis, uploaded along with these minutes or as applied by the firm
whichever is less under para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have
been placed at the end on this document.

RA concerned may take necessary action under Parg 4.7 of HBP as per above decision of
NORMS COMMITTEE. S B ]
Case No.:36/3/83- ‘EPartyilw\'lame:SHIVA EXIM [Meet No/Date:3/83- Status:Case
ALC1/2017 [IENTERPRISES ALC1/2017 Deferred

E 16.06.2017
HQ File ~ |RLAFile ~|LicNo/Date:0510402277 [Defer

ti2 :01/83/050/00124/AM18/ |:05/24/040/00001/AM18/ 20?:1.2017 ] Date:12.07.2017
Decision :The Committee considered the case as per agenda and noted that request of the firm
sent to Deptt. of IPP for providing the comments. U.O issued 13.06.2017. The case is re-listed
for 12.07.2017. e

- |Party Name - TALBROS __ |Meet No/Date- /83-  |Status:Case
Case No.:38/3/83- [Party Name:TALBROS  |Meet No/Date:3 ,
At?:eﬂznﬂ [SEALING MATERIALS  |ALC1/2017 Deferred
PVT LTD 16062017 [ -
HQFle ~ |RLAFle  |Lic.No/Date:0510402312 Defer
HQ File RLA File (L:c.No [ :

i :01/83/050/00126/AM18/ 2:05124:’040!0003_4:’_/__\M18:’ 21.04:&917 I Date:12.07.2017
Decision :The Committee considered the case as per agenda and decided to defer the case for
examine the request of the firm. The case i_sw!'e-!isted fo__r 12.07.2017.

: OP |Meet No/Date:3/83- Status:Case
Case No.:42/3/83- Party Name:G S P CROP | P
E PVT. LTD. ALC1/2017 PP
114 |ALC1/2017 SCIENC !16‘062017
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HQ Filg ————o__
I:01/83‘f050/0 = 7“i‘_h—ﬁ."'“'-- —
0130/aMm |RLA Filg e
Decision 18/ 0824y T
i ! The Cop—t < 4/040/00003 [Lic.No/Date ra—e
I Wil subim Comi 8 Consreq frg gaoo el 21042077 ' 40721 Befer gy
ol eXCise Cerfieg ci:sa > 35 per Ageng; '
Umption da¢

th i
€ Quantity applied by th:

= D N PRI AT of HBP as per abo

C‘a‘s-;_ﬁa'.‘a“g)é’“"~-~-~».. e S e Ve decision /
i /83. — S T of
}ALCWZN? [Party Name:Gsc T e ]

! GLASS LimiTep” mijMééiN Datasina—r
] D _ o/Date:3/83- P =
1115 .!HQ Filg —————— ;ALC1/2017 3 j

| O1/831050/00174/01 T ——
Bosision :"T'B’é"éBEan“ 8/ ;TOS_{Eiygf_gl_gooosme/ ;’Ecbﬁoég?tre?éh626‘2‘-368.—;56?;MMW‘{
e he case as per goei———__ [Date'12.07.29¢7
: trequest of the firm

; - U.Q issy
o ed13.06.2017. The case is re-listeq

i SN il
!ALC112017 v Party Name:MODERN Mt e
| INSECTICIDES Limimep  est NomDate:aiss.

| ook s Status:Case |
[HQ File JRLA" - el i
01/83/050/00188/AM18; f:aolz B

e )

Bls e e
Lic.No/Date:301070 r D;

son0rasin : 4025 | :

116[p°°i5i0n : The Committee considereg { A 25jDEfer -

|

IRA concerneqd may take n i |
acessa
| !NORMS COMMITTEE. ry action under Para 4.7 of HBP ae per above decision of
[ [CaseNo:1673/83- [Party Name:COLORGON ricai - S —
: Meet No/Date:3/83- :
ALC1/2017 jASIA PRIVATE LIMITED |ALC1/2017 itatus.(::se
116.06.2017 PPreY
HQ File

RLA File ~ |Lic.No/Date: 1710006604 [Defer Date:
:17/24/040/00218/AM17/  |24.04.2017

117 :01/83/050/00104/AM18/

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

Case No.:88/3/83-  [Party Name:HOSLEY  |Meet No/Date:3/83-  [Status:Case

ALC1/2017 INDIA PRIVATE LIMITED |ALC1/2017 Deferred
| ; 16.06.2017 B
HQ File "RLAFile "~ |Lic.No/Date:0510402314 [Defer

118 |.01/83/050/00176/AM18/ |:05/23/040/00020/AM18/ [24.04.2017 Date:12.07.2017

Decision :The Committee considered the case as per agenda and noted that requejst of the firm
sent to Deptt. of IPP for providing the comments. U.O issued 13.06.2017. The case is re-listed

for 12.07.2017.
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Case No.:70/3/83- lpar.

Party Name:RISHABH  [Mest No/Date 3783 e
:3/83- :
JALC112017 JMETALS & CHEMICALS ;‘ALC1/2017 ﬁ?ﬁ?ﬁ@fﬁ“
,HQ = e o VT LTD B 116.06.2017 |
HQ File RLA File i — |leNolDais0s 105155 Defer Date: |
:01/83/050/00158/AM18/ :03/95/040/00027/AM18/ 525..()4?20?79.0310512792 IDefer s |
119 Qecisipn : The Committee considered the case as per A I |

genda and took the following decision. I

5 atothe R i ;
RA would compare this with the quantity applied by th e RA at the time of redemption.

redemption purposes. e firm and allow lower of the two for
RA concerned m i

| INormS comm T?ryE ItEa.I':e necessary action under Para 4.7 of HBP as per above decision of
2.“}2‘: 28.1:3513183- Party Name:UPL LTD.  [Meet No/Daie 3/85- Status:Case |
— [16.08.2017 j
HQ File RLA File Lic.No?ﬁéte':'daTbm2801“”L3“”efe‘r Date:

:01/83/050/00153{AM18/ :03/95/040/00024/AM18/ 26.04.2017
120 rIE)ecisit_'.m : The Committee considered the case as per Agenda and took the f_éﬁgvjing decision.
Firm will submit Central excise Certified consumption data to the RA at the time of redemption.

RA wou_ld compare this with the quantity applied by the firm and allow lower of the two for
redemption purposes.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

Case No.:18/3/83- [Party Name:SECURE [ﬁeét"ﬁofnat&ﬁis'if‘”" Status:Case
ALC1/2017 PRINT SOLUTIONS | ALC1/2017 Deferred
IPRIVATE LIMITED 116.06.2017
121 HQ File IRLA File ILic.No/Date:0210207560 |Defer
:01/83/050/00106/AM18/ |:02/24/040/00014/AM18/ [27.04.2017 |Date:12.07.2017

Decision :The Committee considered the case as per agenda and noted that request of t!1e firm
sent to Deptt. of IPP for providing the comments. U.O issued 13.08.2017. The case is re-listed
for 12.07.2017.

Case No.:44/3/83- Party Name:FEROLITE |Meet No/Date:3/83- [Status:Case
ALC1/2017 JOINTINGS LTD. ALC1/2017 Deferred
116.06.2017 .
122 HQ File RLAFile ILic No/Date:0510402373 Defer
:01/83/050/00132/AM18/ |:05/23/040/00005/AM18/ [27.04.2017 EDate.12.07.2017

Decision :The Committee considered the case as per agenda and decided to defer the case for
examine the request of the firm. The case is re-Iistec_i for ‘!_2_.07.20177.

-M( |Meet No/Date:3/83-  |Status:Case
Case No.:67/3/83- Party Name:MONTEX (Meet No.
ALC1/2017 GLASS FIBRE IND PVT |ALC1/2017 iDeferred
LTD 116.06.2017 |
i i Lic.No/Date:0310812894 [Defer
123 |HQ File RLA File LLic.No/Da Defer
01/83/050/00155/AM18/ |:03/95/040/00064/AM18/ |27.04.2017 Date:12.07.2017

isi mmittee consi , case as per agenda and d that request of the firm
'Decision :The Committee considered the case as per'agenda and note : _
]sent to Deptt. of IPP for providing the comments. U.O issued 13.06.2017. The case is re-listed
T
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Case No.:31/3/83- Party Name:SILVERLINE IViast N o—aee———
(‘ L\ g6 o Party Name:SILVERLINE [Meet No/Date:3/83- f

124 [HQ File |

1 [for12.07.2017

—

or 12.07.2017.

| Status:Case |
; gTAPES MFG. PVT. LTD.,, f?ALC']J"ZO‘I? ?Deferred

116.06.2017

RLAFile |Lic No/Date:0210207563 [pefer
102/24/040/00010/AM18/ 128.04.2017 i;:tZ:r12.o7.2017

:01/83/050/00119/AM18

|Decision :The Commitiee considered the case as per agenda and nofed Fror o or 2017
on per agenda and noted that reqy i
|sent to Deptt. of IPP for providing the comments. U.0 issued 13.06.2017. The r:aqss.eefse;t gjii:egrm

Case No.:93/3/83. [Party Neme:CROWN  [Wieet NoDaie /85— 8o
: Meet No/Date:3/83- ‘Stat Hes
ALC1/2017 ;LAMINATES PRIVATE  |ALC1/2017 Defel::edase
~ umiteD [16.06.2017
JHQ File [RLAFiIe Lic.No/Date:0810140183 [pafer
, ILic. ate:0810140183 |Def
|:01/83/050/00181/AM18/ E:08/24/040/00468/AM1 7/ ,}01.05.2017 [D:t::r 12.07.2017

: da and noted that request of the firm
sent to Deptt. of IPP for providing the comments. U.0 issue e

Decision :The CoEﬁiﬁée?:&EﬁeFe& the case ‘éépbéf'a@jéﬂ
: d 13.06.2017. The case is re-listed

—— B = R M_J
[ e —— e 5 e i s ) ] . R
Case No.:68/3/83- fParty Name:MONTEX  |Meet No/Date:3/83- Status:Case

ALC1/2017 EGLASS FIBRE IND PVT !ALC112017 Deferred
kb 16.06.2017
126 |HQ File IRLA File ILic.No/Date:0310812994 |Defer
:01/83/050/00156/AM18/ 3:0319519§0100955!AM18/ 702_.05;2017 |Date:12.07.2017
Decision :The Committee considered the case as per agenda and noted that request of the firm
sent to Deptt. of IPP for providing the comments. U.O issued 13.06.2017. The case is re-listed
for 12.07.2017. o o
Case No.:90/3/83-  [Paty ~ |MeetNo/Date:3/83-  [Status:Case
ALC1/2017 Name:CATERPILLAR IALC1/2017 Deferred
SIGNS PVT LTD 16.06.2017
HQFle ~ RLAFile  |Lic.No/Date:0810140199 [Defer
127 |01/83/050/00178/AM18/ |:08/24/040/00008/AM 18/ 02052017  |Date:12.07.2017
Decision :The Committee considered the case as per agenda and noted that request of the firm
sent to Depitt. of IPP for providing the comments. U.O issued 13.06.2017. The case is re-listed
for 12.07.2017. SR = N
Case No.:92/3/83- * |Party Name:PROEC ~ |Meet No/Date:3/83-  |Status:Case
ALC1/2017 ENERGY LIMITED ALC1/2017 Approved
| 16.06.2017
HQ File RLA File ~ |Lic.No/Date:0510402427 |Defer Date:
:01/83/050/00180/AM18/  |:05/24/040/00051/AM18/ ‘03.05.2(_)1? - R
o — e : ‘case as following decision.
Decision : The Committee considered the case as per Agenda and took the_ .
- Firm will submit Central excise Certified consumption data to the RA at the time of redemption.
RA would compare this with the quantity applied by the firm and allow lower of the two for
redemption purposes.
RA concemed may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.
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Case No.:39/3/83- Party NamePAYAL Voot No/Dats 3783 Simeeec—
. [Meet No/Date:3/83- /S -
ALC1/2017 E?AII__I\_’EIESAST PRIVATE  ALC1/2017 jn«t;::fégase

~ [16.06.2017 |

B e PR g L e
Lic.No/Date: Defer
01/83/050/00127/AM18/ iﬂ‘s/241040100018/AM181 i 052017 o 048 Dt

04.05.2017 ;Date: 12.07.2017

Decision :The Committee considered the case as i
' ( per agenda and decided t
examine the request of the firm. The case is re-listed for912.07.2017 Siakaaea

—

130

Case No.:64/3/83- Party Name:NEW (INDIA)  |Meet No/Date:

: , ate:3/83- :
ALC1/2017 IMAGING INDUSTRIES ~  ALG1/2017 g:)a;:j:‘ﬁ:se
| PVT. LTD. [16.06.2017 J
HQ File |RLA File Lic.No/Date-0
i . :03108130 :
I.o11331050100152/AM1e/ :03/95/040/00082/AM18/ 04.05.2017 g e

Decision : The Committes considered the case as g l i

. . Per agenda. Based on the writte
recommendation .of Deptt. of IPP vide their U.O. No.7/134/2017-TSw dated 16.06.201;1
i chever is less under para 4.07 of
been placed at the end on this

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of

NORMS COMMITTEE.
e I S
" [case No.:87/3/83- m—%éﬁgrt;ilame:mgﬁ_ —Mm[ﬁdeet No/Date:3/83- Status:Case
ALC1/2017 BRAKE PADS PRIVATE |ALC1/2017 Deferred
LIMITED 116.06.2017
131 |HQ File RLA File ' FDc.No/bEtE;oaabzm Defer Bl
:01/83/050/00175/AM18/ |:05/24/040/00038/AM18/ |04.05 2017 Date:12.07.2017

Decision :The Committee considered the case as per agenda and decided to defer the case for
examine the request of the firm. The case is re-listed for 12."0_7.20177.

Case No.:37/3/83- ]Féﬁyﬂéh—ég K PARAS —"Eﬁr‘lezt—Ndl—Dwéﬁté?Sls& ~ [tatus:Case
ALC1/2017 POLYCOATS LIMITED !ALC1:’2017 Approved
ﬂ 116.06.2017
HQ File IRLA File ELic.NolDate:0510402466 Defer Date:
132 :01/83/050/00125/AM18/ :05/23/040/00036/AM18/ ;05;05.201 T

Decision : The Committee considered the case as per agenda and decided to ratify the norms
as applied for by the firm.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

133

| ~ |Meet No/Date:3/83-  |Status:Case
No.:71/3/83- Party Name:SOLTEX eet No :
gi?.‘.e‘llzgﬂ ;PETRO PRODUCTS LTD. ALC1I§8}; Approved
16.06.

:01/83/050/00159/AM18/  |:03/95/040/00022/AM18/  |05.05.2017

i i i da and discussed the request of the
Decision: The Committee considered the case as per agen . ‘ '
ifi:n for fixation of norms. During the meeting on 27.06.2017. The Committee decided to ratify the
following norms as under:-

HQFile IRLA File Lic.No/Date:0310813081 ’Defer Date:




ftems oFi_n—'nt;r_t-
1. UV Stabilizer
2. Polypropylene

j UV Stabilizer Master Batch
Cpntaining -

M_m. of 1140 Kg of UV Stabilizer

Min. of 2854 Kg of Polypropylene

|
RA concerned may take necessa i
- _,INORMS COMMITTEE. ry act‘ron under Para 4.7 of HBP as per ab

—

ove decision of

Case No.:74/3/83- — Paw e _
,ALC112017 |Party Name:SOLTEX

Meet No/Date:3/83. ~[status:Case
IPETRO PRODUCTS LTD. |ALG1/2017 Apap:'l:vgcaise
o e [16.06.2017 |
T IRLA File " |LicNo/Date:0310813087 [ere Boe—
134 [01/83/050/00162/AM 18/ 03/95/040/00047/AM18/ 105.05.2017' i F) efer Date
Decision : The Committee considered fs eaes mr——————

considered the case as per agenda an

as applied for by the firm d decided to ratify the norms

RA concerned may take necessary action under Para 4 7 of HBP isi
NORMS COMMITLE 7 o as per above decision of

i B S

" [case No.76/3/83. |Party Name:REX TONE  [Meet No/Date:3/83-  [Status:Case
ALC1/2017 INDUSTRIES LTD. EALC112017 Deferred
e ] _ 116.06.2017 |

. [HQ File [RLA File Lic.No/Date:0310813079 |Defer

:01/83/050/00164/AM18/ |:03/95/040/00001/AM18/ 105.05.2017 |Date:12.07.2017

IDecision :The Committee considered the case as per agenda and noted that request of the firm _

|sent to Deptt. of IPP for providing the comments. U.O issued 13.06.2017. The case is re-listed
ifor 12.07.2017.

Case No.:91/3/83- Party Name:SALASAR  |Meet No/Date:3/83- 'Status:Case
ALC1/2017 LAMINATES LIMITED | ALC1/2017 Deferred
L 116.06.2017 }
HQ File ~ |RLAFile [Lic.No/Date:0810140233 |Defer
138 |.01/83/050/00179/AM18/ |:08/24/040/00435/AM17/ 05.05.2017 |Date:12.07.2017

— e e e SRR e
Decision :The Committee considered the case as per agenda and noted that request of the

sent to Deptt. of IPP for providing the comments. U.O issued 13.06.2017. The case is re-listed

for 12.07.2017.

r | 7 |MeetNo/Date:3/83-  |Status:Case
Case No.:3/3/83- Party Meet No/Date:3/83
ALC1/2017 Name:SMOOTHLINE ALC1/2017 Deferred
WRITING 16.06.2017
INSTRUMENTS PVT.
LTD. | ]
137 [HQ Fi ile - Lic.No/Date:0310813182 |Defer
HQ File RLA File ;
-01/83/050/00091/AM18/ |:03/95/040/00053/AM18/ |11.05.2017 Date:12.07.2017

isi i i se as per agenda and noted that request of the firm
sion :The Committee considered the case as per agenda an gl
E:c}ltlto Deptt. of IPP for providing the comments. U.O issued 23.06.2017. The case is re-listed

for 12.07.2017.
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(Case No:a0isgs. |

,ﬁéﬁ’]fh&ﬁé’éi\m I IMPEX |Meet NoDate:3/83. Status:Case
|ALC1/2017 iPRlVATE LIMITED,, fALC1/2017 Approved
| e . [16.06.2017 |
jHQ File RLA File [Lic.No/Da't’e?651‘6853195 Defer Date:
:01/83/050/00128/AM18/ :03/95/040/00105/AM18/ [11.05.2017
138 Decision: The Committee considered the

RA concerned may take necessary action under Para 4.7 of HBP a@s per above decision of
INORMS COMMITTEE.
S
Case No.:41/3/83- 'Party Name:OMNI IMPEX Meet No/Date:3/83- i'.St.altus:Case
ALC1/2017 PRIVATE LIMITED., ALC1/2017 Approved
] 16.06.2017
HQ File IRLA File

fLE?NoIDate:031 0813196 fD_efer Date:
:01 /83/050/00129/AM18/ j :03/95/040/00108/AM1 8 |11.05.2017 l

Decision : The Committee considered the case as per agenda. Based on the written
139 |recommendation of Deptt. of CE&PC(PC Div) vide their UO.No.14010/43/2013-CH-Il qateq
’17.12.2013 On repeat basis, uploaded along with these minutes or as applied by the firm
!whichever is less under para 4.07 of HBP Vol.1. The minute:

s signed by Technical Authority have
been placed at the eng on this document.
|

fRA concerned may take necessa

ry action under Para 4.7 of HBP as per above decision of
[NORMS COMMITTEI%. B
Case No..96/3/83- Party Name:KRISHI 'ﬁﬁéet"ﬁo/f)éié:’é?ééf“"{é}t'étié:EaTs'E”
ALC1/2017 RASAYAN IALC1/2017 Approved
5‘ 116.06.2017

HQ File ~ RiAFie "~ |Lic.No/Date:0210207589 [Defer Date:
140 Lov/Baiosoioo1saamts  |[02124/080/00022/AM18/ 112.05.2017 l
Decision: The Committee considered the case as per agenda. Based on calculation and

formulation given by the Central Insecticides Board (CIB) and earlier decision dated 11.05.2011,
committee decided to ratify the norms as agphgd fo?y__t_he_ ﬁrﬂw.__

L

R T ———
No.:98/3/83- [Party Name:YORK j—ﬁeet No
:Egﬁfzgn PRINT PRIVATE ALC1/2017 Deferrod
LIMITED, 16.06.2017 Y
D T R T
HQ Fi RLA File [L.c.No/Date.omoz _ o
141 f%?lg.’ls‘l:%SOIOMBSIAWBI [02!24/040100024/AM1_§{ 112.05.2017 Date:12.07.2

i idered the case a d "ﬁaéti_t}\ai_r:équest of the firm
ision : mittee considered the case as per agenda an gk
Eeer:;tlféoge};l;theofclgg for providing the comments. U.O issued 13.06.2017. The case is re-listed
for 12.07.2017.

o { 1 :3/83- 'Status:Case
: = [Party Name:PMC RUBBER [Meet No/Date: “
Casc:gg;?mias \CHEMICALS INDIA ALC1/2017 iApprov
1a2 " IPRIVATE LIMITED, 16.06.2017

- o  |Lic.No/Date:0210207597 |Defer Date:
" File =
HQ File RLA
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[01/83s0mmiie e ——— Mg Femsmrme———————— o
:01/83/050/00185/AM 18/ 02124/040/00025/AM 18/ [15.05.2017 [ ’
¥ w 'm_h"'““—-;—_"'—'"".""”—”“""" '“_""""“"—"—“‘"""‘“""“'—""_"—'“"'""“"'—“____'—""“m
D_ecas:pn : The Committee considered the case as per Agenda and took the following decision.
excise Certifieq Consumption data to the RA at the

‘ time of redemption. |
| ' h the Quantity applied by the firm and allow lower of the two for
,redemptlon purposes.
IRA concerned may take necessary action under Para 4.7 of HBP as per above decision of
[NORMS COMMITTEE. |
- [CaseNo.os/3s3.  [Party Name:kRiSHI [Meet No/Date:3/83- [Status:Case|
ALC1/2017 RASAYAN EXPORTS J‘ALC1/2017 Approved
| IPRIVATE LIMITED |16.06.2017
HQ File RLA File ILic.No/Date:0210207602 [Defar Date:
:01/83/050/00183/AM1 8/ :02/24/040/00027/AM18

[16.05.2017 i

Decision : The Committee considered the case as per a&e-na; Based Wﬂthe written
recommendation of Deptt. of C&PC(Chem. Div) vide their UO.No.14010/45/2015-CH-II dated
04.09.2015 on repeat basis, uploaded along with these minut

whichever is less

€s or as applied by the firm
, under para 4.07 of HBP Vol.1. The minut
been placed at the end on this docu

es signed by Technical Authority have ,
ment.
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.
e T — =
[ [case No.:?lsfas-mww(ﬁa—ri;"'I\Té"rﬁé:b'.: g Meet No/Date:3/83. Status:Case
[ALC11201 7 PRINTERS PVT. LTD., IALC1/2017 {Deferred
| | [16.06.2017
144 HQFile g |Lic.No/Date:0510402600 [Defer |
:01/83/050/00089/AM18/ :05/23/040!00061IAM18/ [17.05.2017 - Dfit“e12_£l'{'2_C1‘I_7
[Decision :The Committee considered the case as per agenda and noted that request of the fim
!sent to Deptt. of IPP for providing the comments. U.Q issued 23.06.2017. The case is re-listed
ffor 12.07.2017. _ _ o s e e e
T " |Party Name:KEY LIFE ~ IMest Nomar :3/83-  |Status:Case
Case No.:2/3/83- |Party Name:KEY LIFE [Meet No/Date:3/8 =
|SCIENCES PVT. LTD \ALC1/2017 Approve
IALCWD" ,' [16.06.2017 !
- — RLAFile ~ |Lic.No/Date:0510402602 |Defer Date:
HQ File IRLA File LLic ‘
=:0$/8é1050100090IAM181 |:05!23IO40I00922/_I§M18/ _751?.05.2017‘_7 . |
e Decision : The Committee considered the case as per agenda and decided to ratify the norms
as applied for by the firm.
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
e e o =
g e e :3/83- Status:Case
: ’ PParty Name:SMI Meet No/Date:3/8
o No"-‘;'mm C?)F{TED PRODUCTS  |ALC1/2017 Deferred
ALC1/201 PVT. LTD. I16.06.2017 B P—
Y — [Lic.No/Date:0310813357 |Defer
HQ File RLA File 18/ iI# 052017 Date:12.07.2017
198 |.01/83/050/00147/AM18/ |:03/95/040/00071/AM .05.

f the firm
Decision :The Committee considered the case as per agenda and noted that request o

i is re-listed
sent to Deptt. of IPP for providing the comments. U.O issued 23.06.2017. The case is re
for 12.07.2017.

A

] by
vjé}:gm,
o, )
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|ALC1/2017
Ay N N 116.06.2017
147 IHQ File -

Icase No.:50/3/83- MXME’PE@NE%E-(EF!EE\EEB*—?ﬁéé'tﬁ /Date:3/83.
‘ : , 0/Date:3/83- :
J’ALCHZO‘IT ICHEMICALS PVT 1D {:sagil:fégase /
!M—mﬂ“ﬂ—u—;—u\—— - v— — e, !I
LA File 5

R lLic No/Date:0510402683 Defer
:01/83/050/00138/AM18/ :05/23/040/00076/AM18/ |24.05 2017 Ig:t:{m.ozzm?

Case No.:51/3/83-

é—-_-_‘__-___—'h————-_.__
IParty Name:ITC LIMITED |’Meet No/Date:3/83- ’Status:Case
ALC1/2017 [ ALC1/2017

;Approved
| 16.06.2017 |
HQ File RLA File Lic No/Date:091006509¢ D i
|Lle. : efer 1
148 :01/83/050/00139/AM18/ [!:09/24/040/00019/AM1 8/ !’24.05.2017 ( el
Rlon : The = R e W S I e . S
Declsrqn : The Committee considered the case ag Per agenda and decigeq to ratify the norms
as applied for by the firm.

RA concerned may take nece

Ssary action under Parg 4.7 of HBP as per above decisi f
NORMS COMMITTEE. PSSt i
| [Case No.:5273/83. Party Name:ITC LIMITED e NolDete:3/83- [Status:Case|
ALC1/2017 [ ALC1/2017 Approved |
| , 16.06.2017
HQ File IRLA File 'Lic.No/Date:0910065097 |Defer Data:
149 [01/83/050/00140/AM18/ '09/24/040/00018/AM18/  [24.05.2017 f

Decision : The Committee

considered the case as per agenda and decided to ratify the norms
as applied for by the firm.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

| [CaseNo:1053583. Party NamETﬁ'E’éﬁ”"{ﬁééﬁG’éﬁé?e:3/83?""" Status:Case
ALC1/2017 BENCKISER |ALC1/2017 Deferred
HEALTHCARE INDIA  |16.06.2017

I PRIVATE LIMITE | i

[ | e EC—N;I—D&Z_EEI&BS-BE Defer :

150 IHQ File RLA File [Lic. :
:01/83/050/00193/AM18/ :05/24/040/00108/AM18/ [05.06.201? | Date.1f.(:7.?017
i i e ¢ genda and noted that request of the firm
ision : Committee considered the case as per agenda an Lt
ls):rﬁlz;oge:;:%f IPP for providing the comments. U.O issued 23.06.2017. The case is re listed

for 12.07.2017.

k k mushahary _
gﬁte:ogg I%g:h.fl' Asst. Director General of Foreign Trade
ace:




WP %
File No.7/279/2017 M-4& -~

Department of Industrial Policy & Promotion
Technical Support Wing

Subject: Advance Authorization No.0510223728 dated 11.07.2008 for export of Tender Care
(Protecting Balm) - M/s Silver Oak Laboratories Pvt. Ltd.,

Reference No.01/83/50/527/AM09/DES-IV

In this case, the norms were approved in NC Meeting No.17 dt.22.07.2009 as under:

Export Item:
Description of Item Quantity

Tender Care (Protecting Balm) (12.86 gm/pc) 90,00,000 Number
Import Item:

S. No. Description of Iltem Quantity

1 Petrolatum Extra Light Yellow DR 51071 Kg

Z. Caprylic/Capric Triglyride 31196 Kg

3 Yellow Bees Wax Light 6318 Kg

4. Paraffin Wax 6318 Kg

B Accetylated Lanolin/Acylan UK 5769 Kg

Not allowed since the item does not
6. Vitamin E Acetate/Microvit Ace. CHI appear in the approved formulation
7. Cetyl alcohol 2884.5 Kg

The firm has represented for import item no.6 and enclosed a copy of shipping bills,
export invoice, packing list and approved formula from Drug Authority. In the FDA, for
manufacture of Tender Care (Protecting Balm), Tocopheryl Acetate is mentioned as 0.04968%.
The firm has enclosed a copy of International Cosmetic Ingredient Dictionary and Handbook
showing that both the products are same. They have also submitted an undertaking, certifying
that Vitamin E Acetate/Microvit Ace. CHI and Tocopheryl Acetate are one & the same.

In the past also norms committee approved the same nomenclature for cosmetic
products. Based on approved formula from Drug Authority their entitlement of import item no.6-
Vitamin E Acetate / Microvit CHI Ace comes to 574.996 kg. Accordingly, DIPP recommends the
amendment of norms and allows import item no.6- Vitamin E Acetate / Microvit CHI Ace —
574.996 kg.

D LAL)
Consultant
09-06-2 Q\

~\ ’VD

A\
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DGFT (NC-IV)
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N0.7/13/2017-TSW
DEPARTMENT OF IND

USTRIAL POLICY & PROMOTION
(TSW Section)
Subject : Advance Authorization Ng. 0310769763 dated 07-02
Glass Tempered - M/s. Gujarat Boro

-2014 for the export of Solar
Sil Limited.

Ref : DGFY Uo. N0.01/831050/69/AM-15

Export produyct - Solar Glass Tempered (AR Coated)
Quantity : 1 MT

Import Items -

m Item Description Quantity recommengeg
|1 | 'Soda Ash (Denss 023778 T
_M 0.79054 MT

Anti reflective Coating Liguig 0.00183 MT

Pine wood A

$ per Packaqing Polic

D
(NANDAL)

Consultant
23-06-2017
DGFT (NC)

: \'\\{\
L%
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: enistry of Ci.xovicals and Fertilizers
Department of Ch1nicais and Peirg e 12 ’L‘fof

............. /&#M} e /

Subject  Advance Auihorizaﬁan apptostion from Mrs, EL Dupoint Industries Pyt Lid. for
the import of raw material against the export of ALMIX 20 WP,

(Advance Authorization Na%%&g 236 c# o2 206 Ty A

3 daled 6@1ezes2) |

Mis. E.L. Dupoint Industries Pvt. Ltd. have subr
faw material against the export of ALMIX 20 WP,

mitted present application for the import of

The application has been examinad and the Department recommends the following
norms for the present Advance Authorization application.

1. ltem of Export Qty. | Htem of Import Qty ,
¥
ALMIX 20 WP, kg 1. CHLORIMURON ETAYL [ 0,103 kg, §
J TECHNICAL ‘
" [ZMETSULFURGH 0,103 kg
METHYL TECHNIGAL

This issue with the approval of competent authority.

Pty
J@W
(A.K. AGARWAL)

Addl. Industrial Adviser
Tel No. 011-2338 1430

aa

Shri_K.K. Mushahari, FTDO, (DES-IV) O/o DGFT, Udyog Bhawan,New Delhi —11.
\49;3& of C&PC U.O. No. 15022/13/2013-CH-li dated {1-.01.216

S S
a8

—
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No.7/77/2017-TSW
DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION
(TSW- SECTION)

Subject: Application for issue of Advance Authorization against export of) - M/s. Huber Group
India Pvt. Ltd.

Ref : DGFT UQO. No.01/83/50/145/AM-18/DES-4
Advance Authorization No. 0310806428 Dt.20.07.2016

The firm has submitted a material balance for the export items and norms for the export
of same items were approved in the past and accordingly following norms are recommended:-

Export item: 1) Cyan Offset Ink with Drier [19% +/- 3% Pigment and 37% +/- 3% solid resin]
Quantity: 1 kg.

Import items:
Sr. No. of Item Description Quantity
application Recommended (in
kg.)

1 1a. Pigment Flushes Cyan (Dispersed in Non Aqueous Media) 0.59
For Printing Ink.( 30%+/-2% Pigment and 36%+/-2%Solid Resin)

2 1b. Varnishes (QOil soluble phenolic resin based varnish 0.26
(High Viscosity) solid resin content 54%+/-2%)

3 1c Polyethylene Wax compound. 0.05

4 1d. Coxi-Oxiretarder 0.01

5 1e. PTFE (Poly Tetra Fluro Ethylene) Wax Compound. 0.01

6 1f. Lithosperse 700S CS (kaolin Clay) 0.01

7 1g. Cobalt Magnesium Mix Drier (Containing 12.20 % Cobalt 2- 0.02
Ethylhexaonate & 37.3 % Magnesium Ethylhexaonate in
Vegetable Ester)

8 1h. Heavy Mineral Oil 0.05

g 1i. Packing Material : 2.5 Kg Vacuum Tin 5 pg;ﬁgfking

Export Item: 2) Magenta Offset Ink with Drier [18% +/- 3% Pigment & 36% +/- 3% Solid resin]

ntity: 1 kg.
’v&“\

LY A
"‘\ Import items:

S Sr. No. of Item Description Quantity
‘?ﬁ application Recommended (in
N kg.
10 2a. Pigment Flushes Magenta Dispersed In Non Aqueous
Media) For Printing Ink.( 27%+/-2% Pigment And 35%+/-2% 0.61
Solid Resin )
11 2b. Varnishes (Qil soluble phenolic resin based varnish (High 0.24
Viscosity) solid resin content 54% +/- 2% '
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12 2c. Polyethylene Wax compound 0.05

13 2d. Coxi-Oxiretarder 0.01

14 2e. PTFE (Poly Tetra Fluro Ethylene) Wax Compound. 0.02

15 2f. Lithosperse 700S CS (Kaolin Clay) 0.01

16 2g. Cobalt Magnesium Mix Drier (Containing 12.20 % Cobalt 2-
Ethylhexaonate & 37.3 % Magnesium Ethylhexaonate in 0.02
Vegetable Ester)

17 2h. Heavy Mineral Oil 0.05

Lo 2i. Packing Material : 2.5 Kg Vacuum Tin As pg;lti)j;king

Export Item: 3) Yellow Offset Ink w
Quantity: 1 kg.

ith Drier [16 % +/- 3% Pigment & 38% +/- 3% Solid Resin]

Import items:
Sr. No. of Item Description Quantity
application Recommended (in
kg.)
19 3a. Pigment Flushes Yellow Dispersed In Non Aqueous Media) 0.62
For Printing Ink.( 23%+/-2% Pigment And 40%+/-2%Solid Resin
)
20 3b. Varnishes (Oil soluble phenolic resin based varnish (High 0.2
Viscosity) solid resin content 54% +/- 2%
21 3c. Polyethylene Wax compound 0.05
22 3d. Coxi-Oxiretarder 0.01
23 3e. PTFE (Poly Tetra Fluro Ethylene) Wax Compound, 0.02
24 3f. Heavy Mineral Oil 0.07
25 3g. Lithosperse 7008 CS (Kaolin Clay) 0.01
26 3h. Cobalt Magnesium Mix Drier (Containing 12.20 % Cobalt 2- 0.02
Ethylhexaonate & 37.3 % Magnesium Ethylhexaonate in
Vegetable Ester)
27 3i. Pumpable Orange Flush(pigment content 34 % and solid 0.01
N content 36 % resin contents )

28 . . i, ; As per packing
\i”\ 3j.Packing Material : 2.5 Kg Vacuum Tin policy
Export Item: 4) Black Offset Ink with Drier (Pigment content 21% +/-3% and Solid Resin 36 % +/-
3%)

Quantity: 1 kg.
Import items:
Sr. No. of Item Description Quantity
application Recommended (in
kg.)
29 4a. Carbon Black 0.19
30 4b. Alkali Blue Flush (Pigment Content 40%+/-2% AND Solid 0.05
Resin 40%+/-2%)
31 4c. Polyethylene Wax compound. 0.05
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32 4d. Varnishes (Oil soluble phenolic resin based varnish (high 0.35
viscosity) solid resin content 54%+/-2%.
33 | 4e. PTFE (Poly Tetra Fluro Ethylene) Wax Compoung. 0.02
34 4f. Heavy Mineral Oil. 0.1
35 49. Vamishes (Oil soluble phenolic resin based varnish (Low 0.16
viscosity) solid resin content 53%+/-29%,
36 4h.Cobalt Magnesium Mix Drier (Containing 12.20 % Cobalt 2- 0.02
Ethylhexaonate & 37.3 % Magnesium Ethylhexaonate in
Vegetable Ester
37 4i. Lithosperse 700S Cs (Kaolin Clay) 0.01
38 4. Coxi-Oxiretarder 0.02
39 4k. Alkyd Resin Namely Soya Long Oil Alkyd Resin Having Soliq 0.05
Content 100%
40 . e _ As per packing
4l.Packing Material : 2.5 Kg Vacuum Tin policy
(NAND LAL)
Consultant
20.03.2017
DGFT (NC)
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F. No. 7/12/2017-TSW
DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION

(TSW Section)
Subject: Application for Advance authorization for the export of Laminated Door Leaf - M/s
Greenlam Industries Ltd.
Ref: DGFT U.O. No. 01/83/50/776/AM-17/DES-IV Dated: 05-01-2017

Ad. Auth. No.:0510400283 Dated- 26-10-2016

The case has been examined and vide letter dated 15-06-2017, the firm has submitted the

detailed calculation for requirement of raw materials for manufacturing export product. Based on
information furnished by the firm, the following norms are recommended:-
Export Item No.1 - As per application
Quantity - 67 number
Import Items:
Sl. No. Item Description Quantity
recommended
2 PLAIN PARTICLE BOARDS OF WOOD (THICKNESS: 44 MM +/- | 67 number
10%) {BOARD SIZE: 2060 MM X 930 MM (+/- 10% FOR ALL)}
(THICKNESS: 44 MM +/- 10%)
5 DECORATIVE LAMINATES (THICKNESS: 0.70 MM +/- 10%) 134 number
(THICKNESS: 0.70 MM +/- 10%)
8 HARDWOOD LUMBER (FOR LIPPING) (THICKNESS: 25 MM +/- 0.161 Cubic mt.
10%) (THICKNESS: 25 MM +/- 10%)
9 GLUE-D3 39.738kg
10 HOTMELT 11.290 kg
Exp\ort item No.2 -  As per application
A .
\\Q Quantity - 38 number
A
m Import Items:
Sl. No. Item Description Quantity
recommended
2 PLAIN PARTICLE BOARDS OF WOOD (THICKNESS: 44 MM +/- | 38 number
10%) {BOARD SIZE: 2060 MM X 930 MM (+/- 10% FOR ALL)}
(THICKNESS: 44 MM +/- 10%)
5. DECORATIVE LAMINATES (THICKNESS: 0.70 MM +/- 10%) 76 number
(THICKNESS: 0.70 MM +/- 10%)
8 HARDWOOD LUMBER (FOR LIPPING) (THICKNESS: 25 MM +/- 0.091 Cubic mt.
10%) (THICKNESS: 25 MM +/- 10%)
9 GLUE-D3 23.549 ka
10 | HOTMELT 6.403 kg
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Export Item No.3 -

o 4 F

As per application

b
M

Quantity - 144 number
Import Items:
Sl. No. Item Description Quantity
recommended
2 PLAIN PARTICLE BOARDS OF WOOD (THICKNESS: 44 144 numbers
MM +/- 10%) {BOARD SIZE: 2060 MM X 930 MM (+/- 10%
FOR ALL)}
(THICKNESS: 44 MM +/- 10%)
5, DECORATIVE LAMINATES (THICKNESS: 0.70 MM +/- 288 number
10%)
(THICKNESS: 0.70 MM +/- 10%)
8 HARDWOOD LUMBER (FOR LIPPING) (THICKNESS: 25 0.346 Cubic mt.
MM +/- 10%) (THICKNESS: 25 MM +/- 10%)
9 GLUE-D3 94.406 kg
10 HOTMELT 24.264 kg
Export ltem No.4 - As per application
Quantity - 988 number
Import Items:
Sl. No. Item Description Quantity
recommended
2, PLAIN PARTICLE BOARDS OF WOOD (THICKNESS: 44 988 numbers
MM +/- 10%) {BOARD SIZE: 2060 MM X 930 MM (+/- 10%
FOR ALL)}
(THICKNESS: 44 MM +/- 10%)
2. DECORATIVE LAMINATES (THICKNESS: 0.70 MM +/- 1976 number
10%)
-\,\\ (THICKNESS: 0.70 MM +/- 10%)
8 HARDWOOD LUMBER (FOR LIPPING) (THICKNESS: 25 2.371 Cubic mt.
MM +/- 10%) (THICKNESS: 25 MM +/- 10%)
9 GLUE-D3 657.020 kg
10 HOTMELT 166.478 kg
Export Item No.5 - As per application
Quantity - 28 number
Import Items:
Sl. No. Item Description Quantity
recommended
2. PLAIN PARTICLE BOARDS OF WOOD (THICKNESS: 44 28 numbers
MM +/- 10%) {BOARD SIZE: 2060 MM X 930 MM (+/- 10%
FOR ALL)}
(THICKNESS: 44 MM +/- 10%)
5 DECORATIVE LAMINATES (THICKNESS: 0.70 MM +/- 56 Number
10%)
(THICKNESS: 0.70 MM +/- 10%)
7 MEDIUM DENSITY FIBRE (MDF) BOARD (THICKNESS: 105.179 Sq.
5.00 MM +/- 10%) Meter

(THICKNESS: 5.00 MM +/- 10%)
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8 HARDWOOD LUMBER (FOR LIPPING) (THICKNESS: 25 0.084 Cubic mt.
MM +/- 10%) (THICKNESS: 25 MM +/- 10%)
9 GLUE-D3 17.352 kg
10 HOTMELT 5.790 kg
Export Item No.6 - As per application
Quantity - 126 number
Import Items:
Sl. No. Item Description Quantity
recommended
2. PLAIN PARTICLE BOARDS OF WOOD (THICKNESS: 44 126 numbers
MM +/- 10%) {BOARD SIZE: 2060 MM X 930 MM (+/- 10%
FOR ALL)}
(THICKNESS: 44 MM +/- 10%)
5. DECORATIVE LAMINATES (THICKNESS: 0.70 MM -+/- 252 Number
10%)
(THICKNESS: 0.70 MM +/- 10%)
7 MEDIUM DENSITY FIBRE (MDF) BOARD (THICKNESS: 499.338 Sq.
5.00 MM +/- 10%) Meter
(THICKNESS: 5.00 MM +/- 10%)
8 HARDWOOD LUMBER (FOR LIPPING) (THICKNESS: 25 0.378 Cubic mt.
MM +/- 10%) (THICKNESS: 25 MM +/- 10%)
9 GLUE-D3 82.564 kg
10 HOTMELT 26.168 kg
Export Iltem No.7 -  As per application
\’\
V Quantity - 94 number
A\
N Y
}m Import Items:
Sl. No. Item Description Quantity
recommended
2. PLAIN PARTICLE BOARDS OF WOOD (THICKNESS: 44 94 numbers
MM +/- 10%) {BOARD SIZE: 2060 MM X 930 MM (+/- 10%
FOR ALL)}
(THICKNESS: 44 MM +/- 10%)
B DECORATIVE LAMINATES (THICKNESS: 0.70 MM +/- 188 number
10%)
(THICKNESS: 0.70 MM +/- 10%)
s MEDIUM DENSITY FIBRE (MDF) BOARD (THICKNESS: 372.654 Sq
5.00 MM +/- 10%) meter
(THICKNESS: 5.00 MM +/- 10%)
8. HARDWOOD LUMBER (FOR LIPPING) (THICKNESS: 25 0.282 cubic
MM -+/- 10%) meter
(THICKNESS: 25 MM +/- 10%)
9. GLUE-D3 61.626 kg
10. | HOTMELT 19.439 kg
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Export Item No.8 -  As per application

7%

L

Quantity - 132 number
Import Items:
Sl. No. Item Description Quantity
recommended

3. Wood Veneer (0.50mm+/-10%) PLAIN PARTICLE BOARDS | 132 number
OF WOOD (THICKNESS: 44 MM +/- 10%) {BOARD SIZE:

2350 MM X 930 MM (+/- 10% FOR ALL)}
(THICKNESS: 44 MM +/- 10%)

5. DECORATIVE LAMINATES (THICKNESS: 0.70 MM +/- 264 number
10%)

(THICKNESS: 0.70 MM +/- 10%)

7 MEDIUM DENSITY FIBRE (MDF) BOARD (THICKNESS: 597.538 sq.
5.00 MM +/- 10%) meter
(THICKNESS: 5.00 MM +/- 10%)

8. HARDWOOD LUMBER (FOR LIPPING) (THICKNESS: 25 0.449 cubic
MM +/- 10%) meter
(THICKNESS: 25 MM +/- 10%)

9. GLUE-D3 99.053 Kg

10. | HOTMELT 31.247 Kg

Export Item No.9 - As per application

Quantity - 310 number
Import Items:
SI. No. Item Description Quantity
recommended
4\2. PLAIN PARTICLE BOARDS OF WOOD (THICKNESS: 44 310 number.
H \ MM +/- 10%) {BOARD SIZE: 2060 MM X 930 MM (+/- 10%
s
AN FOR ALL)}
"\\ (THICKNESS: 44 MM +/- 10%)

5. DECORATIVE LAMINATES (THICKNESS: 0.70 MM +/- 620 number
10%)

(THICKNESS: 0.70 MM +/- 10%)

7. MEDIUM DENSITY FIBRE (MDF) BOARD (THICKNESS: 1245.766 Sq.
5.00 MM +/- 10%) meter
(THICKNESS: 5.00 MM +/- 10%)

8. HARDWOOD LUMBER (FOR LIPPING) (THICKNESS: 25 0.930 cubic
MM +/- 10%) meter
(THICKNESS: 25 MM +/- 10%)

9. GLUE-D3 206.119 kg

10. | HOTMELT 64.108 kg

Export item No.10 - As per application
Quantity - 34 number
Import Items:
Sl. No. Item Description Quantity
recommended
4, PLAIN PARTICLE BOARDS OF WOOD (THICKNESS: 44 34 number

MM +/- 10%) {BOARD SIZE: 2350 MM X 1075 MM (+/- 10%
FOR ALL)}

(THICKNESS: 44 MM +/- 10%)
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B. DECORATIVE LAMINATES (THICKNESS: 0.70 MM +/- 68 number
10%)
(THICKNESS: 0.70 MM +/- 10%)
7. MEDIUM DENSITY FIBRE (MDF) BOARD (THICKNESS: 156.040 sq meter
5.00 MM +/- 10%)
(THICKNESS: 5.00 MM +/- 10%)
8. HARDWOOD LUMBER (FOR LIPPING) (THICKNESS: 25 0.102 cubic
MM +/- 10%) meter
(THICKNESS: 25 MM +/- 10%)
9. GLUE-D3 25.956 kg
10. | HOTMELT 7.061 kg
Export Item No.11 - As per application
Quantity - 54 numbers
Import Items:
Sl. No. Item Description Quantity
recommended
1 PLAIN PARTICLE BOARDS OF WOOD (THICKNESS: 38 54 number

MM +/- 10%) {BOARD SIZE: 2350 MM X 930 MM (+/- 10%
FOR ALL)}
(THICKNESS: 38 MM +/- 10%)

6. MEDIUM DENSITY FIBRE (MDF) BOARD (THICKNESS: 170.435 sq meter
3.00 MM +/- 10%)
(THICKNESS: 3.00 MM +/- 10%)
8. HARDWOOD LUMBER (FOR LIPPING) (THICKNESS: 25 0.138 cubic
MM +/- 10%) meter
(THICKNESS: 25 MM +/- 10%)
e 9 GLUE-D3 27.781 kg
\|_10. | HOTMELT 9.850 kg _
3%'\\ 11. | WATERBASE PRIMER 1-K WHITE 34.727 kg
\
Export ltem No.12 -  As per application
Quantity - 162 numbers
Import ltems:
Sl. No. Item Description Quantity
recommended
1. PLAIN PARTICLE BOARDS OF WOOD (THICKNESS: 38 162 number
MM +/- 10%) {BOARD SIZE: 2350 MM X 930 MM (+/- 10%
FOR ALL)}
(THICKNESS: 38 MM +/- 10%)
6. MEDIUM DENSITY FIBRE (MDF) BOARD (THICKNESS: 547.722 sq meter
3.00 MM +/- 10%)
(THICKNESS: 3.00 MM +/- 10%)
8. HARDWOOD LUMBER (FOR LIPPING) (THICKNESS: 25 0.413 cubic
MM +/- 10%) meter
(THICKNESS: 25 MM +/- 10%)
9. GLUE-D3 89.651kg
10. | HOTMELT 29.549 Kg
11. WATERBASE PRIMER 1-K WHITE 112.055 kg
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Export Item No.13 - As per application ]
Quantity - 217 numbers
Import Items:
Sl. No. Item Description Quantity
recommended
1. PLAIN PARTICLE BOARDS OF WOOD (THICKNESS: 38 217 number
MM +/- 10%) {BOARD SIZE: 2350 MM X 930 MM (+/- 10%
FOR ALL)}
(THICKNESS: 38 MM +/- 10%)
6. MEDIUM DENSITY FIBRE (MDF) BOARD (THICKNESS: 843.392 sq meter

3.00 MM +/- 10%)
(THICKNESS: 3.00 MM +/- 10%)

8. HARDWOOD LUMBER (FOR LIPPING) (THICKNESS: 25 0.553 cubic

MM +/- 10%) meter
(THICKNESS: 25 MM +/- 10%)
9. GLUE-D3 139.054
10. | HOTMELT 39.505
11. | WATERBASE PRIMER 1-K WHITE 173.817

Export ltem No.14 - As per application
Quantity - 351 numbers

Import Items:

Sl. No. Item Description Quantity
recommended

1. PLAIN PARTICLE BOARDS OF WOOD (THICKNESS: 38 351 number
MM +/- 10%) {BOARD SIZE: 2350 MM X 930 MM (+/- 10%

FOR ALL)}
(THICKNESS: 38 MM +/- 10%)

6. MEDIUM DENSITY FIBRE (MDF) BOARD (THICKNESS: 1366.619 sq
3.00 MM +/- 10%) meter

(THICKNESS: 3.00 MM +/- 10%)

8. HARDWOOD LUMBER (FOR LIPPING) (THICKNESS: 25 0.895 cubic

MM +/- 10%) meter
(THICKNESS: 25 MM +/- 10%)
9. GLUE-D3 225.328 kg
A 3B | HOTMELT 64.022 kg
o\ 11. [ WATERBASE PRIMER 1-K WHITE 281.678 kg

= "

(NAND LAL)
Consultant
19.06.2017

DGFT (NC)
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No.7/183/2017-TSW '

DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION

Application of M/s Salasar Laminates Ltd. for ratification of input output norms for

(TSW Section)

export of Double Side Decorative Laminates

DGFT U.O. No. 01/83/50/1041/AM-17/DES-IV/309 dated 27.3.2017

Ad. Auth. No.0810139517 Dated- 11.01.2017

Taking cue from H

recommended:-

Export Item No. 1;

-68 and the cases approved in the past, the following norms are

Item Description Quantity (Kg.)

Double Side Decorative Laminates with Barrier Paper size | 1 Sq.Mtr x 10.00 mm thickness
1300 x 2800 (Thickness 1.7 mm 18200.00 sq. meter of 14.5 kg +/- 2.5%

1.9 mm 18200.00 sqg. meter
2.0 mm 25480.00 sqg. meter
2.2 mm 6734 sq. meter

2.4 mm 7280 sq. meter

Import items:

Sl. No. Item Description Quantity recommended
1. Kraft Paper 9.15 kg or applied quantity whichever is less
2. Base Paper 0.214 kg or applied quantity whichever is less
3. Barrier Paper 0.172 kg or applied quantity whichever is less
4. Tissue Paper 0.027 kg or applied quantity whichever is less
5, Phenol 3.52 kg or applied quantity whichever is less
6. Melamine 0.362 kg or applied guantity whichever is less
7. Methanol 3.85 kg or applied quantity whichever is less

\ R B.O.P.P. Film 0.01 kg or applied quantity whichever is less

YI\

\o

( ,J\\ ote

h 1. The above norms are based on 10.00 mm thickness with average weight of 14.5 kg +/- 2.5% and
: are applicable on 1.7 mm to 2.4 mm thickness.

2 In case of variation in thickness/weight, the quantity of item of import viz. Phenol, Methanol and
Kraft paper to be allowed may be arrived at by adopting the following formula: A x BIC where
A=Quantity allowed for 10.00 mm thickness of weight. 14.5 kg +/ 2.5%,B=The thickness or
weight/ sq. Meter of decorative laminates proposed to be exported, C = Either the Standard

thickness of 10.00 mm or the Standard weight of 14.5 kg/Sq.Meter of 10.00 mm thickness.

3 The quantity of other items viz. Base Paper, Barrier Paper, Tissue Paper, Melamine and BOPP
film will remain unchanged irrespective of thickness and weight of decorative laminate to be
exported.

4, Import of Base Paper will be restricted to 18% of FOB value of export, for the export of below 2.5

mm thickness.
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Export Item No. 2:

Item Description Quantity (Kg.)

Double Side Decorative Laminates with Barrier Paper size | 1 Sq.Mtr x 10.00 mm thickness
1220 x 2440 (Thickness 1.80 mm 2973.8 sq. meter of 14.5 kg +/- 2.5%

(As per application)

Import Items:

SI. No. Item Description Quantity recommended

Kraft Paper 9.15 kg or applied quantity whichever is less

Base Paper 0.214 kg or applied quantity whichever is less

Barrier Paper 0.172 kg or applied quantity whichever is less

Tissue Paper 0.027 kg or applied quantity whichever is less

Phenol 3.52 kg or applied quantity whichever is less

Melamine 0.362 kg or applied quantity whichever is less

Methanol 3.85 kg or applied quantity whichever is less

PN AWM -

B.O.P.P. Film 0.01 kg or applied quantity whichever is less

Note:

1.

4.

AN

QAN

The above norms are based on 10.00 mm thickness with average weight of 14.5 kg +/- 2.5% and
are applicable on 1.8 mm thickness.

In case of variation in thickness/weight, the quantity of item of import viz. Phenol, Methano! and
Kraft paper to be allowed may be arrived at by adopting the following formula: A x BIC where
A=Quantity allowed for 10.00 mm thickness of weight. 14.5 kg +/- 2.5%,B=The thickness or
weight/ sq. Meter of decorative laminates proposed to be exported, C = Either the Standard
thickness of 10.00 mm or the Standard weight of 14.5 kg/Sq.Meter of 10.00 mm thickness.

The quantity of other items viz. Base Paper, Barrier Paper, Tissue Paper, Melamine and BOPP
film will remain unchanged irrespective of thickness and weight of decorative laminate to be
exported.

Import of Base Paper will be restricted to 18% of FOB value of export, for the export of below 2.5

mm thickness.

(NAND LAL)
Consultant
13.06.2017

DGFT (NC-IV)
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No.7/183/2017-TSW
DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION
(TSW Section)

Subject: Application of M/s Salasar Laminates Ltd. for ratification of input output
norms for export of Double Side Decorative Laminates

Ref: DGFT U.O. No. 01/83/50/1043/AM-17/DES-IV/310 dated 27.3.2017
Ad. Auth. No.0810139518 Dated- 11.01.2017

Taking cue from H-68 and the cases approved in the past, the following norms are
recommended:-

Export Item No. 1:

Item Description Quantity (Kg.)
Double Side Decorative Laminates with Barrier 1 8g.Mtr x 10.00 mm thickness of
Paper size 1300 x 2800 14.5 kg +/- 2.5%

(Thickness 1.6 mm 18200.00 sq. meter
1.7 mm 36400.00 sq. meter
1.8 mm 36400.00 sq. meter
1.9 mm 18564.00 sq. meter
2.0 mm 2730.00 sq. meter

Import Items:
Sl. No. Item Description Quantity recommended
T Kraft Paper 9.15 kg or applied quantity whichever is less
2. Base Paper 0.214 kg or applied quantity whichever is less
3. Barrier Paper 0.172 kg or applied quantity whichever is less
4, Tissue Paper 0.027 kg or applied quantity whichever is less
5. Phenol 3.52 kg or applied quantity whichever is less
6. Melamine 0.362 kg or applied quantity whichever is less
it Methanol 3.85 kg or applied quantity whichever is less
8. B.O.P.P. Film 0.01 kg or applied quantity whichever is less
Note:
1. The above norms are based on 10.00 mm thickness with average weight of 14.5 kg
+/- 2.5% and are applicable on 1.6 mm to 2.0 mm thickness.
2. In case of variation in thickness/weight, the quantity of item of import viz. Phenol,

Methanol and Kraft paper to be allowed may be arrived at by adopting the following
formula: A x BIC where A=Quantity allowed for 10.00 mm thickness of weight. 14.5
kg +/- 2.5%,B=The thickness or weight/ sq. Meter of decorative laminates proposed
to be exported, C = Either the Standard thickness of 10.00 mm or the Standard
weight of 14.5 kg/Sq.Meter of 10.00 mm thickness.

3. The quantity of other items viz. Base Paper, Barrier Paper, Tissue Paper, Melamine
and BOPP fim will remain unchanged irrespective of thickness and weight of
decorative laminate to be exported.

4. Import of Base Paper will be restricted to 18% of FOB value of export, for the export

of below 2.5 mm thickness.
“ NAND LAL)

Consultant
16.06.2017

DGFT (NC-IV
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No.7/182/17-TSW
DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION
(TSW Section)

Subject: Application for Advance authorization no. 0810129536 dated 12.1.2017 for the
export of Double Side Decorative Laminates with Barrier paper - M/s Krishna

Decor Ltd.
Ref: DGFT U.O. No. 01/83/50/1047/AM-17/DES-IV/311 dated 27.3.2017
Taking cue from H-68 and the norms approved in the past, the following norms are
recommended:-
Export Item:
S. No. Item Description Quantity (Kg.)
1. | Double Side Decorative Laminates with Barrier Paper 1 8g. Mtr x 10.00 mm thickness of
Size : 1300 MM x 2800 MM, Thickness 1.60 MM 14.5 kg +/- 2.5%
Total Qty. 43,680 Sq. Meter (as per application)
Import Items:
Sl. No. | Item Description Quantity recommended
Ty Kraft Paper 9.15 kg or applied quantity whichever is less
2. Base Paper 0.214 kg or applied quantity whichever is less
3. Barrier Paper 0.172 kg or applied quantity whichever is less
4, Tissue Paper 0.027 kg or applied quantity whichever is less
5 Phenol 3.52 kg or applied quantity whichever is less
6 Melamine 0.362 kg or applied quantity whichever is less
7 Methanol 3.85 kg or applied quantity whichever is less
B.O.P.P. Film 0.01 kg or applied quantity whichever is less
Note
1. The above norms are based on 10.00 mm thickness with average weight of 14.5 kg +/-

2.5% and are applicable on 1.6 mm thickness.

In case of variation in thickness/weight, the quantity of item of import viz. Phenol,

Methanol and Kraft paper to be allowed may be arrived at by adopting the following

formula: A x B/C where A=Quantity allowed for 10.00 mm thickness of weight.14.5 kg

+/- 2.5%,B=The thickness or weight/ sq. Meter of decorative laminates proposed to be

exported, C = Either the Standard thickness of 10.00 mm or the Standard weight of 14.5

kg/Sq.Meter of 10.00 mm thickness.

3 The quantity of other items viz. Base Paper, Barrier Paper, Tissue Paper, Melamine and
BOPP film will remain unchanged irrespective of thickness and weight of decorative
laminate to be exported.

4. Import of Base Paper will be restricted to 18% of FOB value of export, for the export of
below 2.5 mm thickness. \

(NAND LAL)
Consultant
13-06-2017

DGFT (NC-IV)
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No.7/180/17-TSW
DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION
(TSW Section)

Subject: Application for Advance authorization no. 2210015634 dated 19.1.2017 for the

export of Double Side Decorative Laminates with Barrier paper - M/s Stylam
Industries Ltd.

Ref: DGFT U.O. No. 01/83/50/1021/AM-17/DES-IV/313 dated 27.3.2017
Taking cue from H-68 and the norms approved in the past, the following norms are
recommended:-
Export Item:
S. No. Item Description Quantity (Kg.)
1. | Double Side Decorative Laminates with Barrier Paper 1 89.Mtr x 10.00 mm thickness of
(Thickness 2.0mm +/- 1.00 mm) 14.5 kg +/- 2.5%
Total Qty. 9,10,000 Sg. Meter
Import Items:
Sl. No. | Item Description Quantity recommended
1. Kraft Paper 9.15 kg or applied quantity whichever is less
2. Base Paper 0.214 kg or applied quantity whichever is less
3. Barrier Paper 0.172 kg or applied quantity whichever is less
4, Tissue Paper 0.027 kg or applied quantity whichever is less
5. Phenol 3.52 kg or applied quantity whichever is less
6. Melamine 0.362 kg or applied quantity whichever is less
7. Methanol 3.85 kg or applied quantity whichever is less
| 8. B.O.P.P. Fim 0.01 kg or applied quantity whichever is less
Note:
i The above norms are based on 10.00 mm thickness with average weight of 14.5 kg +/-
2.5% and are applicable on 2 mm thickness.
2\ In case of variation in thickness/weight, the quantity of item of import viz. Phenol,
N\ Methanol and Kraft paper to be allowed may be arrived at by adopting the following

formula: A x B/C where A=Quantity allowed for 10.00 mm thickness of weight. 14.5 kg
+/- 2.5%,B=The thickness or weight/ sq. Meter of decorative laminates proposed to be
exported, C = Either the Standard thickness of 10.00 mm or the Standard weight of 14.5
kg/Sq.Meter of 10.00 mm thickness.

The quantity of other items viz. Base Paper, Barrier Paper, Tissue Paper, Melamine and
BOPP film will remain unchanged irrespective of thickness and weight of decorative
laminate to be exported.

Import of Base Paper will be restricted to 18% of FOB value of export, for the export of
below 2.5 mm thickness.

(NAND LAL)
Consultant
13-06-2017

DGFT(NC-IV)
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No.7/240/2017-TSW

DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION
(TSW Section)

7
(A5

Subject : Advance authorization for the export of Release Liners (One side Silicon Coated

Ref

Paper) - M/s Loparex India Pvt. Ltd.

: DGFT UO. No.01/83/050/58/AM-18/DES-IV/133 Dated 19.05.17

The case has been examined and the following norms are recommended:-

Export product: Release Liners (One side Silicon Coated Paper) 80 to 85 GSM+/- 10%

Quantity : 1 Sq. Meter

Import Items :

Sl. | Item Description Quantity recommended

No.

1 Glassine Release Base Paper in Jumbo | 1.05 Sq. Meter / Sq. Mt. of export product
Roll of relevant GSM 80 to 85
GSM +/-10%

2 Silicone Polymers 2.1 gram

3 Catalyst for Silicone 0.021 gram

4 | Cross Linker for Silicone 0.0735 gram

W

DGFT (NC-1V)

AN

(NAND LAL)
Consultant
09-06-2017



LB~

DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION
(TSW Section)

Subject : Advance authorization for the export of Glass Fibre Geogrid -
M/s Tech Fab (India) Industries Ltd.

Ref : DGFT UO. No.01/83/50/98/AM-18/DES-IV/ 49 dated 13.6.2017
Adv. Auth. No. 0310811680 dated 07-03-2017

In the past meeting no. 15 dated 6.7.2015, the case was approved and
accordingly, the following norms are recommended:-

Export product: Glass Fibre Geogrid (Net content of Glass Roving / Polyester
Filament Yarn upto 132.002 / 7.664 MT for the export of 200 MT)

Quantity : 1 Kg

Import Items:
SI. Item Description Quantity recommended
No.
1 Glass Roving 0.7051 Kg
2 Polyester Filament Yarn 0.03905 Kg
N A\
N
A (NAND LAL)
w Consultant
‘ 16-06-2017

DGFT (NC-IV)
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No.7/133/2017-TSW
DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION

(TSW Section)
Subject: Application of M/s Siddhi Décor Ltd. for ratification of input output norms for
export of Double Side Decorative Laminate Sheets with Barrier Paper.
Ref: DGFT U.O. No. 01/83/50/35/AM-18/DES-IV/38 dated 19.5.2017

Ad. Auth. No.0810139938 Dated- 24.03.2017

Taking cue from H-68 and the cases approved in the past, the following norms are
recommended:-

Export Items:
S. No. Item Description Quantity (Kg.)
1 Double Side Decorative Laminate Sheets with Barrier | 1 Sq.Mtr x 10.00 mm
to | Paper size 2800 x 1300 mm thickness of 14.5 kg +/-
4 Thickness: 1.8 mm 25480 sq. meter 2.5%
2.0 mm 109200 sq. meter
2.5 mm 21840 sq. meter
4.0 mm 21840 sq. meter
Import Items:
Sl. No. Item Description Quantity recommended
1. Kraft Paper 9.15 kg or applied quantity whichever is less
2. Base Paper 0.214 kg or applied quantity whichever is less
3. Barrier Paper 0.172 kg or applied quantity whichever is less
4, Tissue Paper 0.027 kg or applied quantity whichever is less
B, Phenol 3.52 kg or applied quantity whichever is less
6. Melamine 0.362 kg or applied quantity whichever is less
7 Methanol 3.85 kg or applied quantity whichever is less
8. B.O.P.P. Film 0.01 kg or applied quantity whichever is less
Note:
1. The above norms are based on 10.00 mm thickness with average weight of 14.5 kg +/-

O\ 2.5% and are applicable on 1.8 mm to 4.0 mm thickness.
\\?‘f In case of variation in thickness/weight, the quantity of item of import viz. Phenol,

W Methanol and Kraft paper to be allowed may be arrived at by adopting the following

formula: A x B/C where A=Quantity allowed for 10.00 mm thickness of weight. 14.5 kg
+/- 2.5%,B=The thickness or weight/ sq. Meter of decorative laminates proposed to be
exported, C = Either the Standard thickness of 10.00 mm or the Standard weight of 14.5
kg/Sq.Meter of 10.00 mm thickness.

3. The quantity of other items viz. Base Paper, Barrier Paper, Tissue Paper, Melamine and
BOPP film will remain unchanged irrespective of thickness and weight of decorative
laminate to be exported.

4, Import of Base Paper will be restricted to 18% of FOB value of export, for the export of
below 2.5 mm thickness.

AND LAL)
Consultant
13.06.2017

DGFT (NC-1V)
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Goveriment of Indis /

Ministry of Cii-micals and Fertilizers

e
Department of Ch=micals and Peirochemicals ' )

Subjact: Advance Authorization applation from M/s. Yasho Industries Pvt. Ltd. for the
import of raw materials agzinst the export of Yapox RA 101 -4- Octyl-N{ 4-
OctylPhenyl) Benzenamine

(Advance Authorization No. 8346782885 det-ej- 612645
0%/28/12)3% ctr LF©330/F /

Ref: U.O. No. 01/82/050/140/AN 16/DES-IV/307 dated 6.7.2015

M/s. Yasho Industries (P) Ltd. has submitted present applications for the import of raw
materials against the export of Yapox RA 101-4- Octyl-N( 4-OctylPhenyl) Benzenamine

The application has been examined -and the Department recommends the following
norms for the present Advance Authorization application.

1. liem of Export Qty. ltem of Import Qty
Yapox RA 101 -4- Octyl-N( 4- 1 kg. | 1. Diphenylamine 0.405 Kg.
. j| OctyiPhenyl) Benzenamine - A sz frited rise:
S = e e e 3 DiFIsobUtylene——————|-0.680— Kg- —
3. Activated Clay 0.220 Ka.

This issu&%:vith the approval of competent authority.

\Q\r"
A\ fus NS\

\&6 B e (A.K. AGARWAL)
\ ”\_{\ \F\\\‘ Addl. Industrial Adviser

Tel. No. 011-2338 1430

Shri K.K.Mushahari .FTDO (DES-4) O/o DGFT, Udyog Bhawan ,New Delhi —11.
Deptt. of C&QPC U.O. No. 14010/95 /2011 -CH-Il  dated y; .9.2015
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No.7/32/2017-TSW
DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION
(TSW- SECTION)

Subject: Application for issue of Advance Authorization against export of
Self Adhesive paper (150 GSM +/- 10% ) - M/s. SMI Coated
Products Pvt. Ltd.

Ref : DGFT UO. No.01/83/50/146/AM-18/DES-I\V/47 Dated 13.6.2017
Advance Authorization No. 0310812205 dated 29-3-2017

The case has examined and DIPP recommends the following norms
on repeat basis ;-

Export Item : Self Adhesive paper (150 GSM +/- 10%)
Quantity : 1 Sq. Meter

Import Item :

S.No. |ltem sought to be Quantity recommended
imported Duty Free

1 | Vellum Paper ( 70 GSM +/- | 1.04 Sq. Meter/sq meter content
10%) contains in export item

2 | Adhesive  ( 100% Solid) | 0.024 Kg.
Rubber Based Hot Melt

3 | Glassine Paper ( 60]1.04 Sq. Meter/sq meter content

GSM+/- 10%) contains in export item

A\
ND LAL)

Consultant
16-06-2017
DGFT (NC-lV)
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File No. 7/293/2017-TSW
Department of Industria] Policy & Promotion
(TSW)

Subject; Advance Authorisation No. 0910064865 dated 31-03-2015 — M/s
Shiv Shakti Timber Industries for the export of Spruce wood, Pallets,
crates, Boxes, Runners, Skids, Wooden packing items.

Ref: DGFT UO No. O1/83/050/121/AM—18/DES—4/48 Dated 13.6.2017

The case has been examined and the following norm is recommended :

S.No. | Exportitem | Quantity Import Item Quantity.

1. Spruce wood, 1.00 Spruce (Picea | 1.05 Cubic Meter/ |
Pallets, crates, | Cubic Abies), Rough Sawn | cubic Meter
Boxes, Runners, | Meter. ( 14 to 25 mmx 75 to content in export
Skids, Wooden 145mm  x 800 to product.

packing items 8000 mm)

(Nand Lal)
Consultant
16-6-2017
DGFT (NC-IV)
N
N

RN
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Government of India 3

Ministry of Chemicals &Fertilizers
Y
M;w/ S

Deptt. of Chemicals & Petrochemicals
: cation from M/s.United Chemie for issuance of licence. Vo’, e%/012 qqq ?Mﬁq‘/;

M/s. United Chemie have submitted present application for issuance of
e import of raw materials for the manufacture and export of Direct Yellow

ir application has been examined. The party has furnished details of
ing process and past production consumption data. Following norms may be

esent licence application:

Qty. Item of import Qty.
ow 11 (Liquid) 1 kg. 1) Para Nitro Toluene 0.246 kg.
t: 29%) ' 2) Diethanol Amine 0.215 kg.
4) Tri-N-Butyl Amine 0.037 kg

_ ( JASBIR SINGH )

INDUSTRIAL ADVISER

ohan, FTDO. O/oDGFT. Udyog Bhavan. New Delhi.
U>0.NK15\Q1 0/78/2008/Ch.II Dated 24.3.2010
~

h@\k
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Government of India
Ministry of Chemicals &Fertilizers A
Deptt. of Chemicals & Petrochemicals —"‘c?"?/

Papd kAl |~

cation from M/s.United Chemie for issuance of HCGIICC.H;'—'FQ 87014 co29lt-eS. 04 AP

:
A |
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M/s. United Chemie have submitted present application for issuance of
e import of raw materials for th

€ manufacture and export of Direct Yellow

Ly
M i

r application has been examined, The party has furnished details of

ng process and past production consumption data, F. ollowing norms may be
esent licence application:

Qty. - Item of import Qty.
w 11 (Liquid) 1 kg. _ 1) Para Nitro Toluene 0.246 kg.
:29%) ' 2) Diethanol Amine 0.215ke.
4) Tri-N-Butyl Amine 0.037 kg
_ (JASBIR SINGH )
INDUSTRIAL ADVISER

dohan, FTDO, 0/oDGFT. Ud og Bhavan, New Delhi.
C U>0.No.14§;u 0/78/2008/Ch.II Dated 24.3.2010

‘VI
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No.7/56/2017-TSW
DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION
(TSW- SECTION)

dekdkhhkhhhbhdok

1

Subject: Advance Authorization for export of Artificial / Agglomerated Quartz
Slab & Tiles (Containing 8.5% of Polyester Resin) - M/s Classic Marble

Co. Pvt. Ltd.

Ref. : DGFT F.No.01/83/50/37/AM-18/DES-IV/41 dated 13-06-2017

Adv Auth No.0310812401 dated 10-04-2017

Vide letter dated 8.6.2017, the firm has submitted the production /
consumption data duly certified by Chartered Accountant. In the past also (meeting
no. 19/2014-15 on 21.4.2015), they have allowed 1,2 & 3 items for the export of
same item. Accordingly, the following norms are recommended :-

Export item : Artificial / Agglomerated Quartz Slab & Tiles (Containing 8.5% of

Polyester Resin)
Quantity : 1 MT

Import items :

S.No. | Description of the item | Quantity
1s Unsaturated Polyester | 0.1183 MT
Resin
2. Pigments Applied quantity upto 2% of FOB value of
export whichever is less
3 Crushed Mirror Applied quantity upto 3% of FOB value of
export whichever is less
4, Quartz Powder in various | 0.8051 MT
Grit Sizes

7

b
e

DGFT (NC-4

A\

(NAND LAL)
Consultant
15-06-2017
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F. No. 7/78/17-TSW
Ministry of Commerce & Industry
DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION
(TSW- SECTION)

Fededkdkdkhd ok

Subject : Advance Authorization No. 0510402254 dated 18-4-17 for the export of scented
wax candles - M/s Girdhars International

Ref : DGFT UO. No.01/83/50/177/AM-18/DES-4/55 dated 13.6.17

The case has been examined and the firm is exporting scented wax candle in assorted
colours, sizes and shapes. Taking cue from K-159, following norms is recommended:-

Export Item : Scented Candles in Assorted Colours, Sizes and Shapes

Quantity : 1 Kg

Import Items :-

S.No. Item description Quantity recommended

1 Paraffin Wax 0.8476 Kg

2 Palms Wax 0.10 Kg

3 Micro Wax 0.0224 Kg

4 Fragrances 0.030 Kg (subject to 8% FOB
value of export)

5 Wicks 0.002 Kg

6 Colours (Assorted) 0.001 Kg

i Light Stabilizer/Cyasorb/Richvin/Cs/Stabilizer 0.0023 Kg

8 Polymer Vybar/Polyboost/AC Wax Chemical 0.0023 Kg

2
Y
AN A\
m (NAND LAL)
: Consultant

23-06-2017

DGFT(NC)



Government of India
Ministry of Chemicals and Fertilizers 3 i
Department of Chemicals and Peirochemicais/n"’"

l,//w!/!&

e

Subject: Advance Ay

thorization application from M/s. Colourtex
the import of raw materi

al against the export of Reactive Blue 19 (60%
(Advance Authorization No. €3457968648 dated 86:-46:2644)
b’ 2 e—
1 03)0§) 95K o /9-0y-20) 3
RLA File No. 03/94/040/00609/AM 15

Industries Pyt. Ltd. for
Dye content)

Ref:

M/s. Colourtex Industries Pyt Ltd. h

ave submitted
material against the export of Reactiv

he import of raw
e Blue 19 (60% Dye content)

The application has been examj

ned and the D
norms for the present Advance Auth

orization application.

(T, Item of Export Qty. | Item of Import

€partment recommends the fol'owing

,J Qty

: 4

Reactive Blue 19 (60% | 1kg | 1. Bromamins Acid 0.433 kg.
Dye content) 2. Meta Base Condense ! 0.236 kg !

This issues with the approval of competent authority.

e e
A K. AGARWAL)
r\\\vw‘\ Addl.(lndustrial Adviser -« -

\}y\‘\\"\J Tel. No. 011-2338 1430
Al
T j hi —11.
ii - /o DGFT, Udyog Bhawan,New Del
i ar Panjiar ,FTDO (DES-IV) Olo
' ggﬁ?i@”c?ﬁ’& U.O. No. 14010/13/2015 -CH-Il dated .5.2015
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No.7/134/2017-TSW
DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION

(TSW Section)
Subject: Advance Authorization No.0310813042 dated 04-5-2017 - M/s New (India) Imaging
Industries Pvt. Ltd.
Ref: DGFT UO. No.01/83/050/152/AM-18/ DES-4/46 dated 13.6.2017

The case has been examined and the following norm is recommended by the DIPP:-
Export Item No. 1: As per application.

Quantity: 1 kg

Import Item :
Import item no. Import Item description Quantity recommended

1. Coated paper (J-80270) in Jumbo Roll GSM 95 +10% | 1.005 kg/kg content
contained in export product

Export Item No. 2: As per application.

Quantity: 1 kg
Import Item :
Import item no. Import Item description Quantity recommended
2, Coated paper (J-37110) in Jumbo Roll GSM 180 | 1.005 kg/kg content
+10% contained in export product

Export Item No. 3: As per application.

Quantity : 1 kg
Import Item :
Import item no. Import Item description Quantity recommended
3 Natural Transparent / Translucent Tracing Paper in | 1.03 kg/kg content contained
Jumbo rolls with GSM 90 (+/-10%) in export product
Export Item No. 4: As per application.
Quantity : 1 kg
Import Item:
Import item no. Import Item description Quantity recommended
4, Natural Transparent / Translucent Tracing Paper in | 1.03 kg/kg content contained
Jumbo rolls with GSM 112(+/-10%) in export product
np )
\‘k\%xport Item No.5: As per application.
‘ r\§\ Quantity : 1 kg
\\m Import Item :
! Import item no. Import Item description Quantity recommended
A Natural Transparent / Translucent Tracing Paper in | 1.005 kg/kg content contained
Jumbo rolls with GSM 112(+/-10%) in export product
Export Item No.6: As per application.
Quantity : 1 kg
Import Item :
Import item no. Import Item description Quantity recommended
6. Printing Paper / Inkjet Premium Cad Paper in | 1.005 kg/kg content contained
Jumbo in Jumbo rolls of GSM 90 (+/-10%) in export product




to- o

l

Export Item No.7: As per application.

Quantity : 1 kg
Import Item :
Import item no. Import Item description Quantity recommended
Z. Printing Paper / Inkjet Premium Cad Paper in | 1.005 kg/kg content contained
Jumbo in Jumbo rolls of GSM 90 (+/-10%) in export product

Export Item No.8: As per application.

Quantity : 1 kg
Import Item :

Import item no. Import Item description Quantity recommended

8. Printing Paper / Inkjet Premium Cad Paper in | 1.005 kg/kg content contained
Jumbo in Jumbo rolls of GSM 90 (+/-10%) in export product

Consultant
16-06-2017

DGFT(NC-IV)
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Government of India v/

Ministry of Chemicals & Fertilizers 3
Deptt.of Chemicals & Petrochemicals __—=—o"~

ot s

IRy

Application from M/s. Omni Impex Pvt. Ltd. for fixation of norms.

sub:

M/s. Omni Impex Pvt. Ltd have submitted present application fo. fixation of norms for the
import of raw materials for the manufacture and export of DYNAL FNX (Laupﬂ—Meehel 5 Moles -
Ethoxyl&tES) (L{_‘,cj{ e S .}4/ {

Their application has been examined. The party has furnished details of manufacturing process.
palladium Metal is refined, dissolved in chemicals, washed and impregnated on Carbon. Based on the
details furnished by the party, this Department recommends the following norms for the present licence

app"cw o 03]08)319C af oS ROIF L—

Qty. Item of import Qty.

Item of export

DYNAL FNX 145 (Tri Decyl Alcohol 5.| 1kg Ethylene Oxide (EO) 0.530kg

| | Moles Ethoxylates)
g Tri " Decyl | 0.480kg

Alcohol(TDA)

o)

A
R\ 5,
(JASBIR $INGH)

Consultant

Se - .- - ——— ~

*+§ Shri Daya Shankar, DDG, 0.0 DGFT, Udyog Bhavan, New Delhi.
b Deptt, of C&PC U.O. No. 14010/43/2013-CH-Ii ¢ated L.i.2Uix
‘.‘j._.
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Government of India
Ministry of Chemicals & Fertilizers
Deptt.of Chemicals & Petrochemicals 'D
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: %*-.-Suﬁ? Application from M/s. Omni Impex Pvt. Ltd. for fixation of norms. AP N
| M/s. Omni Impex Put. Ltd have submitted present application for fixation of norms for the

import of raw materials for the manufacture and export of DYNAL FNX 1210 (Laury! Alcohol 10 Moles
thoxylates)

sl

N : . . : :
LS Their application has been examined. The party has furnished details of manufacturing process.
ijd_Pei;fadium Metal is refined, dissolved in chemicals, washed and impregnated on Carbon. Based on the
” details furnished by the party, this Department recommends the following norms for the present licence

; application:

4 3 ltem of export Qty. | Itemof import Qty.
DYNAL FNX 1210 (Lauryl Alcohol 10 | 1kg Ethylene Oxide (EO) | 0.685kg
Moles Ethoxylates) i

| Lauryl Alcohol (LA) 0.300kg
| .

|

&L?
(JASBIR INGH)

Consultant




Government of India .
Ministry of Chemicals and Fertilizers _}

Department of Chemicals and Petrochemicals
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Subject: Advance Authorization application from M/s. Krishi Rasayan Export Pvt. Ltd. for the import of

raw material against the export
Thiophanate Methyl 70% WP

Ref:

of Pretilachlor 50%

EC/ Emamectin Benzoate 5% SG/

DGFT U.O. No. 01/83/50/087,020, 088, 303/AM-16/DES-4/221 dated 25.5.2015

M/s. Krishi Rasayan Export Pvt. Ltd. have submitted present application for the import of raw material
against the export of Pretilachlor 50% EC/ Emamectin Benzoate 5% SG/ Thiophanate Methyi 70

%WP

The applications have been examined and the Department recommends the following norms for the
present Advance Authorization application.

;" 1. ltem of Export Qty. ltem of Import Qty 1
~ T |[Pretilachlor50% EC 1litre | Pretilachlor Tech 95 % EC 0.526 kg.
(234
t\\_—/_
f/-__\'
:,‘-_-——\' 2. ltem of Export Qty. Item of Import . [ Qty
e ;L} Emamectin Benzoate 5% SG 1 kg. Emamectin Benzoate 95% Tech ™ |0, 0526 kg.
i j‘ . 6: ";; 1‘\_-“/
-?—«jfﬁ | 3. ltem of Export Qty. Item of Import Qty
\_"2".~ [Thiophanate Methyl 70% WP | 1kg. | Thiophanate Methyl Tech 94% 0.720 kg.
,f [~ [ Y
il o | | 4. Item of Export Qty. item of import Qty
{ [ Acstamiprid 20% SP 1kg. | Acetamiprid Tech 0.200 kg.

G e

B e kot TR 1 SNPEt F e
Lo =T v - . .

(A.K‘é«:\%r

Addl. Industrial Adviser
Tel. No. 011-2338 1430

Shri K.K. Mushahari. FTDO (DES-IV) O/o DGFT. Udyog Bhawan.New Delhi =11,

Deptt. of C&PC U.O. No. 14010/45/2015 -CH-Il dated 4-9.2015



